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 Tax  Act  958  and  the  Companies
 (Profits)  Surtax  Act,  1964,  upto  the
 first  day  of  the  second  week  of  the
 next  session’’,

 The  motion  was  adopted.

 ‘12.25  brs.

 DEMANDS*  FOR  GRANTS—I970-7!
 Ministry  of  Lasour,  Empioy-

 MENT  AND  REHABILITATION—
 (Contd  )

 MR.  SPEAKER  ;  The  time  allotted  for
 this  discussion  was  5  hours  and  time  taken
 already  5.  Shri  8.  K.  Daschowdhury  was  oo
 his  legs  last  time,

 SHRI  VASUDEVAN  NAIR  (Peermade)s
 Unfortunately,  we  are  very  much  behind
 schedule  and  this  year  we  may  even  be
 forced  to  guillotine  the  Demands  of  the
 Food  and  Agriculture  Ministry,  It  is  a
 very  sad  and  bad  thing  to  do,  My  suggestion

 is  that  from  today  onwards  til)  the  30th,
 we  forgo  the  lunch  hour  so  that  we  can
 cover  some  more  of  the  Demands,

 SHRI  K,  N.  TIWARY  (Bettiah)  :  No,
 no,

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  We  are  anxious  to  avold  guillo-
 tine;  it  is  very  desirable  that  we  discuss
 all  the  Demands,

 MR,  SPEAKER  :  If  you  want  to  for-
 go  the  lunch  hour,  it  shculd  be  on  only
 one  condition,  that  the  zero  hour  does  not
 encroach  upon  it,  It  is  usually  my  ex-
 perience  that  we  take  the  zero  hour  Into
 the  lunch  hour  alo,  So  the  moment  it
 is  ]  7,  M,  all  other  business,  short  notice
 questions,  Calling  attention  etc,  should  be
 diopped  to  take  up  the  regular  business,

 SOME  HON.  MEMBERS ;  Yes,
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 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर)
 अध्यक्ष  हों दय,  काल-एलेक्शन  ड्राप  करना  ठीक
 नहीं  है।  सार्वजनिक  महत्व  के  मामले  उठेंगे  तो
 उन  पर  चर्चा  होगी,  इस  को  48  रोका  जा
 सकता  है।

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  We  do  not  agrez  to  dropping
 the  short  notice  questions  and  calling  atten-
 tion,

 SHRI  K.  N.  TIWARY  ॥  From  4
 oowards  with  a  break  of  one  hour  for
 lunch  we  are  now  sitting  till  7,  sometimes

 8  and  sometimes  9  or  even  10  at  night,  If
 we  forgo  the  lunch  hour,  it  will  be  very
 taxing.

 MR,  SPEAKER:  Yes.  Members  can
 go  out  and  come  back  after  lunch;  mean-
 while  the  presiding  officer  will  carry  on,

 DR,  SUSHILA  NAYAR  (Jhansi)  :
 The  Demands  of  the  Ministry  of  Health
 and  Family  Planning  and  along  with  it
 now  Housing,  have  been  gulllotined  every
 year,  1967,  +1968,  ‘1969,  and  now  970,  Since
 this  Parliament  started,  we  have  not  dis-
 cussed  these  demands  at  all.  It  Is  a  very
 serious  matier,  It  fs  an  important  subject,

 MR,  SPEAKER  ¢  It  will  be  put  before
 the  Business  Advisory  Committee.  I  cannot
 give  any  assurance  on  that.

 SHRI  8,  M.  BANERJEE  (Kanpur):
 While  [  fully  support  the  suggestion  of
 Shri  Vasudevan  Nair  to  fcrego  the  Junch
 hour,  |  am  all  for  it,  atthe  same  time,  I
 would  request  you  in  all  earnestness  and
 seriousness  not  to  do  away  with  Calling
 Altention  notices,  If  necessary  we  are
 prepared  to  sii  for  another  hour  from  7  tc,
 है,  but  under  no  circumstances  should  the
 Foed  Ministry  Demands  be  guillotined.  W:
 should  try  to  adjust,

 *Moved  with  the  recommendation  of  the  President.
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 SHRI  SAMAR  GUHA  (Contai)  $  The  problem  of  unemployment,  They  could  not
 lunch  hour  should  be  there,  Whether  we  give  any  picture  about  the  present  size  of
 should  extend  is  the  questior.  this  unempl»yment  from  the  registers  and

 records  of  their  own  employment  exchanges. SHRI  RANDHIR  SINGH  (Rohtak):  We  know  the  figure  is  more  thao  thirty- Instead  of  Ll,  we  can  come  at  10,  million  upto  3b  December  1968,  It  is  not
 understood  why  the  Minister  was  good MR.  SPEAKER:  For  the  30th  April  enough  to  give  gne  part  and  not  the  total

 there  are  only  three  or  four  days  left.  It  picture  as  it  is  clear  from  their  own  records,
 does  not  matter  If  we  give  up  the  lunch  That  is  why  I  expressed  my  views  the  other
 hour,  day  that  the  hon,  Minister's  Mr,  Bhagwat

 Jha  Azad,  - ज  t,  h SHRI  S,  KANDAPPAN  (Mettur)  3  =e,  (BESS  ould  nol  stow
 dynamism,  nor  leadership  io  respect We  are  only  giving  up  the  lunch  hour,  not  of  this  Ministry.  Much  has  been  said lunch,  in  this  House  about  the  problem  of
 labour  and  wage  policy  and  other  things MR,  SPEAKER  :  Sometimes  immedia-

 tely  after  2  O'Clock  there  are  some  meet-  but  nothing  was  said  about  the  problem  of
 rehabilitaiion.  Before  I  turn  over  to  reha-

 rel  bevel
 to  go  without  Innch,  bilitation,  I  Should  like  to  remind  the  hon,

 Minister  one  important  observation,  i.  e.
 We  will  give  up  the  lunch  hour,  we  will  the  assurance  which  was  given  by  the  then

 not  curtail  the  calling  attention  and  short  Prime  Minister,  Jawaharlal  Nehru,  on  ‘15th
 notice  questions,  but  I  request  the  hon  August  1947,  |  would  like  to  quote  him:
 Members  not  to  take  much  tlme.  The  zero
 hour  should  finish  exactly  by  |  O’Clock,
 If  need  be,  we  may  sft  longer  at  the  end,  “We  think  also  of  our  brothers  and
 because  It  is  only  a  question  of  three  or  sisters  who  have  been  cut  out  from
 four  days  us  by  political  boundaries,  who  want

 to  but  cannot  sbare  the  benefit  the  free-
 There  will  be  no  lunch  hour  from  today  dom  that  has  come,  They  are  ours  and

 till  the  30th,  will  reinain  ours  whatever  may  happen
 in  this  country,  We  shall  be  sharers

 SHRI  SONAVANE  (Pandharpur)  :  We  in  their  good  and  ill  fortune  alike,”
 want  the  lunch  bour,

 MR,  SPEAKER:  The  decision  bas  Unforunately  the  department  of  Rehabilita-
 already  been  taken.  tion  under  the  dictates  of  this  Congress

 Sarkar  have  forgotten  this  promise  of  the
 SHRI  K.  DASCHOWDHURY  (Cooch-  First  Prime  Minister  of  India,  Instead,  they

 Behar);  Yesterday,  while  speaking  on  the  have  been  following  a  policy  of  two  wives
 Ministry  of  Labour,  Employment  and  Reha-  theory  as  once  stated  by  one  Governor
 bilitation,  I  mentioned  that  the  three  Miois-  Fuller,  Governor  Sir  Bampyfylde  Fuller
 ters  in  the  Ministry  put  together  could  not  once  said  ;  now  |  have  two  wives;  one  is  the
 assess  the  problem  of  unemployment,  a  Hindu  and  another  fs  the  Mohammedan.  I
 National  problem,  which  has  been  increas-  find  the  Mohammeden  wile  is  quite  favourite
 ing  like  a  cancerous  growth  from  day  to  to  me,  It  is  the  same  policy  pursued  by
 day.  In  the  report  on  Labour,  and  this  preseot  Government  in  respect’  of  reha-
 imploymeot  we  find  that  in  the  bilitaiion.  Consider  the  problem  of
 page  dealing  with  employment  exchan-  ‘rehabiitation  as  it  was  takea  up  with
 ges,  it  has  been  mentioned  that  the  Missionary  zeal,  which  no  doubt  everybody
 educated  unemployed,  j,  e¢.,  matricula-  should  commend,  regarding  the  West  Pakistan
 tes,  under-graduates  (including  Intermdiate  displace!  persoos  and  also  consider  (he  case

 ©  and  Higher  Secondary)  and  Graduates  and  of  East  Pakistan  displaced  persons  who  are
 4  bost-Graduates,  comes  to  5  26  lakhs  as  on  —  the  victims  of  discrimioati  Not  only  that,

 st  December,  1969,  but  it  is  astonishing  that  Even  the  rehabilitation  of  displaced  persons
 the  whole  Ministry  and  the  Ministers  could  from  Azad  Kashmir,  occupied  Kashmir  by

 lev  give  a  clear  picture  about  this  gigantic  Pukistan,nas  been  treated  differently.  Even

 =
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 in  this  report  we  find  that  those  families
 had  been  given  certaln  ex-gratig  payment
 to  the  extent  of  Rs,  3,500  and  a  little  more
 considering  the  soecial  problems,  Was
 that  consideration  not  to  be  shown  by  this
 Government  for  the  East  Pakistan  displaced
 persons,  Instead  the  Minister  emphatically
 said  |  we  have  no  problems  with  displaced
 persons  from  East  Pakistan,  especially  so
 far  as  the  old  migrants  are  concerned,  How
 far  is  it  true?  Does  he  think  that  the  East
 Pakistan  displaced  persons,  both  new  and
 old  migrants,  are  to  be  given  certain  doles
 as  has  been  done  ॥  the  past  three  years  ?
 Is  It  the  policy  or  process  of  rehabilitation
 of  this  Ministry  ?  I  should  recommend  to
 them  to  consider  what  has  been  done  to  the
 West  Pakistan  displaced  persons,  They
 had  been  given  compensation;  they  had
 been  given  properties—urban  and  rural.
 In  the  rural  areas  they  had  been  given
 agricultural  Jand,  To  quate  from  the  report,
 not  only  they  have  been  paid  compensation
 to  the  extent  of  Rs  92  crores,  a  little  less
 than  Rs  200  crores,  but  they  have  also  been
 given  4,44,000  urban  propertles  and  sixty
 lakh  acres  of  agricu'tural  land,  If  we  cal-
 culate  on  4,44,00  urban  properties  and
 value  these  urban  properties  at  Rs,  20,000
 each  on  an  average,  it  comes  to  about  Rs.  900
 erores  relief  that  was  givento  the  West
 Pakistan  displaced  persons.  Considering  that
 60  lakh  acres  of  agricultural  land
 have  been  given  to  D.Ps.,  If  Rs.  7,000
 is  the  average  price  for  one  acre,  it  coms
 to  about  Rs,  1,20,000,  It  ts  all  together
 Rs,  2,l00  crores  leaving  aside  the  payment
 of  compensation,  other  benefits,  loans  and
 concessions  So,  this  is  the  picture.  What
 about  the  East  Pakistan  displaced  persons
 whose  numbers  are  much  more  than  the
 number  of  displaced  persons  from  West
 Pakistan  ?  For  them,  the  Government  come
 up  with  acalculation  that  they  have  spent
 Rs  200  crores  to  Rs,300  crores  for  their
 rehabilitatlon,  But  how  are  those  monies
 spent?  Mo,tly  for  glving  doles,  charities,
 simp!y  to  live  a  Ufe  of  languishment.  Most
 of  the  monizs  are  spent  on  establishment
 charges,  For  instance,  take  the  Danda-
 karanya  Project,  I  quite  agree  that  in  the
 last  two  years  and  a  half,  Dandakaranya
 Project  has  prog  d  and  developed  toa
 ceriain  extent.  But  out  of  the  sum  of  Rs,
 35  crores  spent  on  it  up  to  December,  ‘1959,
 more  than  50  per  cent  of  the  amount  has
 been  spent  for  the  development  of  roads
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 and  other  things  through  the  State  Govern-
 ments  ;  practically,  this  has  been  done
 through  the  State  Governments  of  Madhya
 Pradesh  and  Orissa.  The  balance  is  a
 little  over  Rs.6  crores.  This  ts  what  has
 happened  in  regarito  the  displacd  persons
 in  all  these  years,  and  out  of  this,  I  have
 calculated  that  the  establishment  charges
 come  up  to  the  extent  of  65  per  cent.  So,
 this  is  the  type  of  rehabilitation  they  have
 made  for  the  displaced  persons  from  East
 Pakistan.  This  is  the  type  of  calculation  that
 they  have  done  from  one  end  to  the  other,
 This  is  how  they  say  they  have  been  spend-
 ing  alot  of  money,  But  they  do  not  like
 to  go  into  the  facts  which  are  very  uncom-
 fortable  to  these  Ministers  and  the  Depart-
 ment,  It  is  very  uncomfortable  for  them
 to  have  these  refugees’  problems  in  the
 hands  of  the  Government,  though  at  the
 time  of  partition  of  the  country,  partition
 of  India,  al!  those  national  leaders  spoke
 about  the  need  to  rehabilltate  them  and
 gave  assurances  from  one  after  the  other.

 Let  us  take  the  case  of  displaced  persons
 fin  Assam.  I  personlly  have  been  saylog  very
 touch  about  it,  and  I  have  been  requesting
 the  Government  te  consider  the  displaced  per-
 sons,  problems  the  old  grants  and  th:  migra.
 nts,  But  their  only  reply  is  that  they  cannot
 settle  any  more  displaced  persons  in  Assam  as
 the  Government  of  Assam  has  said  that  there
 is  no  further  land,  But  [  must  take  this
 opportunity  to  congratulate  the  Chief  Minis-
 ter  of  the  newest  State  of  India,  Meghalaya,
 Only  the  other  day,  he  said  in  Meghalaya
 that  all  avenues  will  be  explored,  all  doors
 will  be  open,  to  rehabilitate  our  brothers  and
 sisters,  those  who  are  on  the  other  side  of
 the  country,  that  is,  East  Pakistan,  and  that
 they  will  try  to  take  all  possible  measures
 to  rehabilitate  them  in  the  Siate  of  Megha-
 Jaya,  The  sam:  spirit  has  not  been  shown  by
 the  Chief  Minister  of  Assam  ?  Why?
 have  they  not  said  so?  They  have  only  given
 statistics,  saying  that  ‘‘we  have  rehabilitated
 12,000  families  and  no  more."

 It  is  known  to  all  that  the  density  of
 popula'ion  in  Assam  is  practically  the  lowest
 of  all  the  States  in  India,  There  are  lands
 still,  Sill,  there  are  some  valuable  lands
 for  use  by  the  poor  refugees,  fishermen,
 tradesmen,  etc,,  who  can  be  accommodated
 and  could  be  rehabilitated.  Yet,  the
 Goveroment  of  Assam  is  still  following  the
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 [Shri  8.  हू,  Daschowdhury]
 policy  that  no  further  displaced  persons
 from  East  Pakistan  can  be  rehabilitated  in
 Assam,

 What  has  happened  further?  At  the
 ing  of  the  Consultative  Committee  held

 on  the  13th,  October,  1969,  under  the  aegis
 of  the  then  Minister,  Shri  Hathi,  a  small  com-
 mittee  or  sub-committee  was  formed  to  talk
 to  the  Government  of  Assam  and  go  into
 the  questions  of  lands  In  Assam  and  the
 search  and  investigate  whether  any  further
 displaced  person:  could  be  rehabiliated,
 But  the  Assam  Government  sternly  refused
 this  Committee  to  come  in  and  Inform  ths
 Rehab  litation  Minister  that  no  further  steps
 by  any  committee  should  be  undertaken.
 What  do  we  find  now?  We  find  that  for
 the  victims  of  partition,  for  whom  there  are
 so  many  Ministers  here  today,  there  is  no-
 body  else  to  sheds  tears  ;  they  simply  say
 that  the  displaced  persons,  particularly  in
 the  State  of  Assam,  do  not  like  to  work  ;
 that  they  are  lazy  and  all  that.

 I  would  like  to  quote  from  the  report  of
 the  Enquiry  Committee  appointed  by  this
 Ministry,  known  as  the  ITA  Enquiry  Con-
 mittee  :

 “During  our  survey  the  Planters  have
 quite  often  told  us  that  the  refugees
 are  idle  and  responsible  for  their
 present  plight.  Many  planters  offered
 them  various  works  in  the  garden,
 but  they  refused  to  work  on  the  plea
 that  they  have  come  to  tea  gardens
 not  to  become  labourers  but  to  reha-
 bilitate  themselves,  in  their  original
 status.””

 The  members  of  the  commlitee  in  their
 wisdom  have  said  :

 “Displaced  persons  in  tea  gardens,
 it  is  alleged  are  devoid  of  initiative,
 are  easy  going  and  dependent  on
 Government  help  These  charges  are
 not  wholly  baseless,  There  is  some
 truth  in  them.”*

 This  is  the  type  of  committee  which  in
 thedr  wisdom  the  minisiry  have  formed  and
 this  is  the  type  of  report  they  have  sub-
 mitted  to  the  ministry.  It  is  very  easy
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 ‘nowadays  to  make  such  remarks,  uncom-
 fortable  and  uncharitable  remarks  against
 displaced  persons,  but  If  they  go  through
 the  history  of  20  or  23  years  back,  they
 would  not  have  any  courage  to  do  so.

 Only  the  other  day  one  senior  minister
 of  this  Government  said  in  a  press  Inter-
 view  in’  Madras  or  somewhere  if  the  two
 Bengals  unite  today,  what  will  happeo  to
 the  Government  of  India?  We  will  have
 to  consider  that,  If  the  Naxalites  come
 Into  power  in  Bengal,  if  there  ts  a  move-
 ment  for  the  two  Bengals  to  unite,  what
 will  happen  to  the  rest  of  India?  This  is
 the  feeling  that  has  crept  {nto  the  minds
 of  one  of  the  senior  ministers  of  Govern-
 ment.  I  would  like  to  remind  the  mini-
 ster  of  the  consequences  that  have  piled  up
 upon  other  duz  to  these  faulty  measures
 and  rehabilitation  processess  taken  up  by
 thls  ministry.  The  should  think  what
 may  happen  in  future,

 Coming  to  the  process  of  rchabilliation
 so  far  as  Kalkaji  is  concerned,  which  is
 nearer  to  Delhi,  was  submitted  many,  case
 of  grievances  one  after  the  other  and  we
 said,  just  in  your  face,  you  are  not  ina
 Posi:ion  to  solve  the  problems  affecting  the
 displaced  pzrsons,  They  have  issued  clr-
 culars,  press  statements  and  press  notes,
 but  ultimately  we  find  those  press  state-
 ments,  circulars  and  instructions  are  all
 illegal,  They  have  no  basis  according  to
 their  own  laws,  In  this  connection,  I
 would  like  to  remind  the  minister,  if  there
 is  any  law-breaker  in  this  country,  the
 Ministry  of  Rehabilitation  in  the  Govern-
 ment  of  India  is  the  first  law-breaker  of
 their  own  laws,  the  Displaced  the  Pzrsons
 Rohabilitation  Act  and  the  laws  and  rules
 made  thereunder  The  refugees  in  the
 Ka-kiji  colony  have  not  received  the  bene-
 fits  and  facilities  which  they  are  supposed
 to  have  received  under  those  laws.  I
 rememb:r  on  18th  March  last,  I  had  occa-
 sion  to  meet  the  minister  and  I  had  chance
 to  discuss  with  him  about  the  problems
 of  displaced  persons  of  Katkaji  colony,
 There  were  certain  officials.  When  he
 asked  one  official,  “Is  it  a  fact  that  the
 laws  for  disp'aced  persons  as  pass:d  by
 the  Delhi  Union  Territory  are  anplicable
 to  them  oi  one  official  said,  ‘'The  laws
 are  applicable."  In  consultative  committee
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 meetings,  we  discussed  these  points  with
 the  minister  and  he  said  that  the  matter
 fis  under  investigation  and  ifthe  laws  are
 applicable  to  them,  then  all  the  facilities
 and  conditions  will  hold  good  for  the  dis-
 Placed  persons  who  have  been  settled  in
 Kalkaji  also,  Now,  ultimately,  the  Minis-
 ters  are  not  fulfilling  thelr  own  assurances,
 Frobably  from  pressure  of  the  officials,
 Thad  another  occasion  to  talk  with  the
 senior  Minister,  Shri  Sanjivayya.

 MR.  SPEAKER:  He  should  conclude
 now  H2:  has  taken  more  thao  his  due.

 SHRI  B.  K.  DASCHOWDHURY:;:
 Afier  all,  it  is  not  a  Calling  Attention.
 Kindly  give  mz  two  or  thrze  minutes,

 Lhad  occassion  to  met  the  Minister
 in  a  deputation  with  som:  of  the  deserters
 from  the  Mana  group  of  camps,  those  who
 were  here  in  the  New  Delhi  railway  station
 for  a  few  weeks  together.  The  other  day
 the  hon.  Minister  said  that  they  are  all  in
 camps.  In  that  connection,  [  had  requested
 him  that  since  these  refugees  belong  to  be
 fisherman  community,  they  do  not  require
 any  bigha  of  land  but  they  should  kindly  be
 rehabilitated  neat  a  river  so  that  they  can
 carry  on  the  fishing  trade,  which  fs  their
 only  trade,  I  represented  their  case  b:fore
 the  hon,  Minister,  [  told  him  that  in  Rudra-
 pur  near  Naini  Tal  there  are  certain  faclli-
 ties  provided  by  the  Ministry  of  Rehabilita-
 tion,  there  is  enough  scope  for  rehabilitat-
 ing  these  29  families,  which  a  smal!  number,
 The  Minister  said  that  he  has  been  told  by
 the  offictals  that  there  is  no  such  place,
 Now  the  quzstion  is  this,  Are  you  prepared
 to  send  a  team...

 THE  MINISTER  OF  LABIUR  AND
 REHABILITATION  (SHRI  D,  SANJI-
 VAYYA):  [never  sald  that  there  is  no  such
 place.  There  is  a  place  called  Rudrapur.
 All  that  I  sald  was  that  there  is  no  place  in
 Rudrapur  for  these  people  ;  not  that  there
 is  no  place  called  Rudrapur.

 SHRI  B.  K.  DASCHOWDHURY  I
 do  not  deny  the  Minister  the  right  to  explain
 his  position,  My  only  polnt  fs  that  he
 should  not  always  be  guided  by  the  offi-
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 He  has  got  some  gutlty  consclence
 and  that  is  why  he  intervened,  He  should
 not  be  guided  only  by  one  version,  I  am
 teady  to  go  to  Rudrapur  along  with  some
 of  your  officals  and  we  will  make  a  joint
 survey.  If  there  is  no  such  place  for  us, I  would  not  repeat  this  poiot,  But  the
 question  is:  will  the  officials  agree  to
 this?  The  point  |  would  like  to  mention
 here  is  this  :  is  it  the  duty  of  the  Minister
 simply  to  be  guided  by  the  officlals  or  is
 it  the  duty  of  the  Minister  to  see  how  this
 problem  could  bz  solved?  That  takes  me
 to  another  point.

 clals,

 MR,  SPEAKER  :  He  should  conclude
 him  any now,  Iam  sorry,  [  cannot  give

 more  time.

 SHRI  8,  K.  DASCAOWDHURY  ;
 The  problems  of  rehabilitation  {s  so  vast
 that  it  requires  more  time.

 MR,  SPEAKER  :  That  is  why  I  have
 given  you  much  more  than  what  is  due  to
 you.  Now  you  should  conclude,

 SHRI  8,  K.  DAS  CHOWDHURY  |
 TI  am  reminded  of  another  thing,  Only
 last  month  Mr,  Northcote  Parkinson,  the
 famous  writer  on  administration  visited
 this  country  and  he  commented  that
 in  India  his  storles  will  bz  more  remember-
 ed  than  in  his  own  country.  Because,  the
 Central  officials  are  always  interested  in
 putting  forward  thelr  own  point  of  view.
 They  are  misguiding  the  Minister  one  way
 or  the  other,  I  have  so  many  instances
 with  me,

 Take  the  allotment  of  plots  in  Kalkaji,
 I  tabled  a  question  to  be  asked  on  5th
 December  968  on  the  subject  of  irregular
 distribution  of  various  sizes  of  plots
 and  certaln  answers  have  been  given.
 Again.  I  tabled  a  question  and  it  was
 answered  on  the  23rd  April,  only  two  or
 three  days  back,  I  would  request  the  hon,
 Minister  to  go  through  both  these  questions
 the  Unstarred  question  on  52.69  and
 another  on  23td  April  I970  wherein  I
 wanted  information  about  the  educational
 qualifications  relative  qualifications  and
 addresses  of  the  persons  to  whom  the  plots
 are  being  allotted.  There  is  divergence
 between  the  two  answers,  There  are  cer-
 tain  conditions  that  a  man  must  have  so
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 moch  of  status,  १0  much  of  earning  etc.
 to  be  entliled  to  the  plots.  According  to
 the  list  submitted  on  the  23rd  April,  I970
 there  Is  onc  Nilima  Sarkar  who  has  been
 given  a  plot  and  her  income  fs  not  stated,
 But  in  the  statement  laid  on  the  Table  of
 the  House  on  5.12.69  that  Nilima  Sarkar
 is  listed  as  a  partner  of  Sarkar  Singh  and
 Company,  So,  there  is  di  crepancy  between
 these  two  replies,  Then,  again,  one  N,  C.
 Pal,  who  has  not  the  requisite  qualifica-
 tion  to  become  a  plot  holder  in  Kalkaji
 colony  has  been  given  a  plot.  Firstly,  he
 was  given  a  plot  of  l60  sq.  yards  and,  later
 oo,  on  the  recommendation  of  Mr.  Sen
 Verma  who  is  supposed  to  be  the  Chairman
 of  the  Screening  Committee,  he  has  been
 given  another  plot  of  60  sq,  yards.  There
 are  two  separate  challans;  |  have  the
 challan  numbers.  This  is  how  he  got  the
 plot  of  land...

 MR.  SPEAKER:  Iam  sorry,  You
 have  taken  almost  double  your  time.  You
 conclude  now,

 SHRI  B.  K.
 I  will  finish  it  here,

 DASCHOWDHURY  :
 Just  one  minute,

 MR.  SPEAKER  i  No  please,

 SHRI  B,  K  DASCHOWDHURY:  I
 wrote  elght  letters  to  the  Ministers,  five
 letters  to  Mr.  Sanjivayya  and  three  letters  to
 Mr.  Bh:gwat  Jha  Azad,  in  between
 6th  March  to  2nd  April.  But  none  of  the
 letiers  are  replied  to  properly............

 MR.  SPEAKER:  It  dose  not  make
 any  difference,  The  time  is  allotted  party-
 wise,  You  have  taken  more  than  the  allot-
 ed  time  to  you,

 SHRI  8.  K.  DASCHOWDHURY  ॥
 Just  a  mere  acknowledgement,  We  are
 not  ina  po:iiion  to  get  proper  reply.  I
 would  request  the  hon.  Minister  to  make  an
 inquiry  into  all  this,

 Then,  one  Miss  Prabha  Nandi  who  has
 pot  got  any  qualifications  has  been
 given  a  plot  of  land  in  collusion  and  to
 corrupt  practices  with  some  of  the  officlals,
 Then,  Mrs,  Savitri  Dutt---how  she  has  been
 a  plot  of  land......
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 MR.  SPEAKER  :  [I  am  sorry;
 I  am  not  golng  to  allow  you  any  more
 time,

 SHRI  8,  K,  DASCH.)WDHURY ९  1  The
 last  point.

 MR.  SPEAKER  :  Not  at  all.

 SHRI  B.  K  DASCHOWDHURY:  I
 will  not  take  more  than  a  second.

 MR.  SPEAKER:  Not  at  all,

 SHRI  B  K.  DASCHOWDHURY  :
 How  was  Miss  Prabhu  Nandi  allotted  a  plot
 of  land  whose  iacome  Is  known  to  be
 Rs,  2807  Here.  it  is  said,  income  “Not
 Stated"......

 MR,  SPEAKER  ;
 allow  you  any  more,

 l  am  not  going  to

 SHRI  8,  K.  DASCHOWDHURY  :  I
 would  request  the  hon.  Minister  to  make
 an  investigation  Into  all  this..,......

 MR.  SPEAKER:  Once.  twice,  thrice
 I  asked  you  to  please  conclude,  The  resuit
 is  you  have  taken  double  the  time,  You
 are  taking  other  parties’  time.  Please  sit
 down.

 SHRI  8,  K.  DASCHOWDHURY:  I
 would  request  the  hon.  Minister  to  Investi-
 gate  all  the  sericus  lapses  that  have  been
 committed  from  time  to  time.

 MR.  SPEAKER!  About  the  voting
 during  the  lunch  hour,  sometimes  an  objec-
 tion  was  taken  by  Mr.  Asok  Mehta  that
 there  should  be  no  voting  during  the  lunch
 hour,  The  position  is,  if  the  voting  goes
 by  voice-vote,  it  is  all  right  during  the
 lunch  hour,  Nobody  will  object  to  the
 voice-vote  during  the  lunch  hour,  But  if
 there  is  going  to  be  some  division,  then
 this  will  be  postponed  and  done  after  the
 junch  hour,  In  the  meantime,  we  will
 take  up  the  next  bussiness  and  the  voting
 will  be  done  after  the  lurch  hour,
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 at  सोलह  प्रसाद  (बांसगांव)  :  अध्यक्ष

 महोदय,  मतदान  के  सम्बन्ध  ऐसा  निर्णय  कब:
 किया  गया  ?

 अध्यक्ष  महोदय  :  ऐसे  ही  होता  है

 at  मोलहु  प्रसाद  :  यह  कब  हुआ  है।

 अध्यक्ष  महोदय  :  पहले  से  चला  आ  रहा  है।

 श्री  मोलहु  अता:  ऐसा  करके  आप  सारे
 अधिकार  ही  हमारे  समाप्त  कर  रहे  हैं  ।

 अध्यक्ष  महोदय  :  आखिर  माननीय  सदस्य

 भंगड़ा  किस  बात  के  लिए  कर  रहे  हैं  ?

 श्री  मो लहु  प्रसाद  :  इस  तरह  करके  आप
 तया  कर्ल  निकालने  जा  रहे  हैं  ।

 अध्यक्ष  महो दय  :  किस  चीज  पर  ऐतराज
 है?

 श्री  मोलहु  प्रसाद:  यह  श्रम  मंत्रालय  संबंधी
 बजट  अनुदानों  से  सम्बन्धित  कटौती  प्रस्तावों
 पर  जो  इस  तरह  से  लंच  आवर  में  मतदान
 नहीं  होने  जा  रहा  हैं  |

 अध्यक्ष  महोदय  :  मैंने  कहा  है  कि  अगर
 माननीय  सदस्य  किसी  कटौती  प्रस्ताव  पर  डिवी-
 जन  प्रैस  करना  चाहेंगे  तो  वह  लंच  और  के  बाद
 हो  जायेगा  मैंने  अभी  सिर्फ  वाएस  बोर  के  बारे
 में  कहा  था  ।  उसमें  माननीय  सदस्य  को  क्या
 ऐतराज  है  ?  मैं  माननीय  सदस्य  से  अर्जक हं गा
 कि  वह  जरा  ग्राही  तरह  से  सुन  कर  और  सोच
 समझकर  ही  बोला  करें  सोच  में  बिना  सोचे
 समझे  और  ठीक  से  सुने  न  दखल  दिया  करें।
 मैंने  यह  कह  दिया  है  कि  लंच  औवर  के  दौरान
 अगर  वापस  वोट  पर  चलना  हो  तो  ऐतराज
 नहीं  होगा  लेकिन  अगर  किलो  कटौती  प्रस्ताव
 पर  माननीब  सदस्य  डिवीजन  चाहेंगे  तो  फिर

 बहू  लंच  ओवर  के  बाद  अर्थात्‌  2  बजे  के  बाद
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 होगा  t  उस  दौरान  दूसरा  बिजनैस  हाउस  में  ले
 लिया  जायेगा  ।

 शी  मो लहु  प्रसाद  :  यह  सारा  मतदान  का
 प्रोसीज्योर  कब  से  बदल  दिया  गया  मैं  नहीं  समझ
 पाया

 अध्यक्ष  महोदय  :  यह  पहले  से  चला  झा
 रहा  है  t

 et  मोलहु  प्रसाद  :  लोकसभा  सचिवालय
 के  इतिहास  में  कभी  ऐसा  नहीं  हुमा 1  मैं  परे-
 शान  हो  गया  हूँ

 DR,  SUSHILA  NAYAR  -Jhans!)  3
 Mr.  Speaker,  Sir,  |  am  grateful  to  you  for
 giving  me  a  few  minutes  time  to  speak  on
 the  Demands  for  Grants  of  the  Ministry  of
 Labour  and  Rchabiliiation,  As  there  is
 very  Itt  time  at  my  disposal,  I  would
 very  quickly  bring  out  two  or  three  points  to
 the  attention  of  the  hon.  Minister,

 Firstly,  a  lot  of  talk  of  socialism  goes
 on  but,  in  action,  we  are  far  from  socta-
 lism,  In  this  land  after  23  years  of  Irde-
 pendence,  after  all  the  tall  promises  the
 Labour  Ministry  has  not  been  able  to  stop
 child  labour.  Go  round  and  in  Delhi,  in
 Calcutta  and  In  all  the  big  towns  you  will
 find  litthe  boys  being  employed  by  the  shop-
 keepers,  ‘halwais’  and  others  in  little  eating
 places  and  instead  of  going  to  schcol,  ins-
 tead  of  enjoying  their  childhood  they  are
 Jabouring  and  working  very  long  hours,  I
 would  like  the  hon  Minister  to  take  con-
 crete  steps  to  see  that  child  labour  is  stopped
 forthwith.

 Secondly,  all  the  promises  of  socialism
 and  equ:lity  are  there,  and  yet  till  to-day
 we  have  not  been  able  to  bring  about  equal
 pay  for  equal  work,  To-day  in  the  villages
 women  work  hard  as  agricultural  labour,
 Very  often  the  ouiput  of  their  work  is  even
 more  than  that  of  men,  yet  they  are  paid
 far  less  than  men,  These  glaring  examples
 of  injustice  deserve  to  be  taken  up  on  top
 priority  basis,  We  were  hoping  that  child
 labour  will  be  stopped  in  the  Gandhi
 Centenary  year  and  the  Government  had
 said  that  they  would  be  giving  top  priority
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 to  this  problem,  Not  one  State  in  the
 Union  has  taken  any  concrete  steps  to-
 wards  it,  and  it  is  the  Central  Ministry
 which  Is  to  be  blamed  for  it,  If  they  had
 given  the  leadership,  I  am  sure  the  State
 Ministries  wou'd  have  given  attentlon  to
 this  problem,

 I  shall  now  come  to  another  problem  of
 health.  People  have  been  clamouring  and
 trying  to  draw  the  attention  of  the  labour
 authorities  to  the  fact  that  productivity  is
 directly  related  to  nutritlon  and  health  of
 the  workers,  If  the  Labour  Ministry  could
 see  to  it  that  a  good  well-balanced  meal  Is
 served  at  mid-day  to  the  workers  In  the
 factories  at  subsidised  rates  or  rates  withio
 the  means,  of  the  workers,  |  am  sure  the  ex-
 penditure  on  tt  would  be  more  than  made  up
 by  increased  productivity.  These  experiments
 have  been  proved  snccessful  in  other  coun-
 tries,  There  is  no  reason  that  the  same  re-
 sults  would  not  follow  In  Indla,  I  would
 request  the  hon.  Minister  to  give  his  urgent
 attention  to  this  matter,  At  least  let  him  take
 it  up  on  an  experimental  basis  at  some  place
 where  midday  meal  is  given  and  the  level  of
 production  recorded,  It  will  be  seen  if  it  will
 go  up  this  can  be  taken  up  asa  research
 project  to  see  what  the  result  Is,  so  that  he
 can  have  force  to  his  argumcenis  when  he
 takes  up  this  matter  with  the  State  Govern-
 ments.  There  are  so  many  public  sector
 projects,  Why  cannot  be  taken  up  these
 things  at  least  in  the  publio  sector  projects?
 The  Government  of  India  should  be  an  ideal
 employer.

 Many  people  have  already  pointed  out
 some  of  the  deficiencies  in  the  way  of  im-
 plementation  of  labour  laws  and  awards
 of  Wage  Tribunals,  thelr  non-Implementa-
 tion,  etc.  I  do  not  wish  to  go  Into  that
 But  I  do  wish  to  draw  the  attention  of  the
 hon,  Minister  to  the  urgent  need  of  proper
 nuttitlon  and  for  proper  care  of  the  children
 of  the  working  mothers.  There  are  huge
 construction  works  going  on  under  the
 Government  of  India  Itself  and  what  is
 the  condition  of  the  workers  and  working
 mothers  7)  Waatis  the  cordition  of  their
 children  ?  We  have  read  in  the  newspapers
 that  some  of  the:e  children  covered  with
 dust  have  been  run  over  by  trucks  carrying
 puilding  materfal  and  have  been  killed  {n
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 that  manner,  Surely  It  Is  the  duty  of  the
 Government  of  India  to  see  to  it  that  pro-
 per  creches  and  proper  care-centres  for
 these  children  are  provided.  Working
 mothers  are  employed  in  construction  labour
 in  all  the  public  sector  projects,  Some
 ‘Ilttle:  attempt  has  been  made  to  start
 ourserle;  here  and  there,  It  fs  too  little.
 Leave  aside  the  public  sector  projects,
 What  about  this  huge  Secretariat  of  the
 Government  of  India  in  Dethi  itself  ?  There
 are  so  many  working  mothers.  Some  of
 them  have  complained  to  us  that  they  are
 not  able  to  send  their  children  to  nursery
 schools.  Private  nurseries  are  very  costly,
 There  is  nobody  with  whom  they  can  leave
 their  children,  Pvivate  nurseries  are  very
 costly  and  very  few  Many  of  the  children
 cannot  be  accomodated  even  if  they  could
 afford  the  cost.  Surely  the  Government  of
 India  could  do  something  In  consultatlon
 with  the  Sacial  Welfare  Ministry,  or  the
 Labour  Ministry  on  its  own  should  see  to
 it  that  the  women  employees  employed  by
 the  Central  Government  have  a  place  for
 their  children  where  they  can  leave  their
 tiny  tots  and  do  not  have  to  leave  them
 in  the  streets  on  the  mercy  of  God  or
 neighbours,

 3  hrs,

 Then,  Sir,  the  Employees  State  Insurance
 {fs  going  on  for  a  considerable  time,  The
 Health  Sector  Is  the  most  important  part
 of  the  Employees  State  Josurance  Scheme,
 because  the  doctors  certify  the  medical
 bills  and  all  other  payments,  The  doctors
 are  ata  very  great  disadvantage.  It  ts  well
 known  that  although  the  scheme  was  started
 80  many  years  ago,  their  per  capifa  remu-
 neration  has  not  been  revised  right  from  the
 beginning.  The  prices  of  drugs  have  gone
 up,  The  prices  of  everything  also  and  the
 cost  of  living  has  gone  up,  They  have  to
 supply  medicines  also.  But  the  remuneration
 of  doctors  has  not  been  revised  ;  nobody
 has  thought  about  It,  It  is  high  time  that
 action  is  taken  to  revise  thelr  terms  and  go
 {nto  the  remuneration  and  bring  it  in  Iiae
 with  the  requirements  of  the  day  and  the
 priceline  as  it  prevails  today,  Then,  much
 talk  has  been  golng  on  to  cover  the  families
 of  the  employees  in  the  ESI  scheme,  But
 so  far  most  of  the  families  are  not  covered,
 It  is  criminal,  I  should  say,  How  cana
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 worker  put  his  heart  in  his  work  when  his
 child  is  sick,  when  his  wile  is  sick,  when  his
 family  is  in  dare  distress?  Another  point,  Sir,
 many  of  these  families  are  living  in  areas
 where  there  are  no  other  medical  facilities
 available  except  that  provided  by  the  ESI
 Scheme.  It  is  therefore  absolutely  necessary
 and  essential  that  these  facilities  are  extend-
 ed  to  the  families  of  the  workers.  I  had
 set  in  somz  of  the  Committe:;  earlier,  ir
 would  like  to  plead  with  the  Mnister  that
 they  must  extend  preveotive  treatment  along
 with  curative  treatms  it  under  the  ESI,  This
 is  very  essential,  They  have  not  done  it,
 If  you  treat  a  case  of  tuberculosis  and  you
 do  not  give  preventive  care  to  his  child  and
 other  members  of  his  family,  what  will
 happen  is,  that  whilz  you  treat  one,  two
 others  will  be  getting  ready  for  treatment.
 It  is  high  time  they  take  up  presentive  care
 of  contacts  also,

 Then,  the  Samachar  Bharti  is  a  Govern-
 ment  run  company  and  most  of  its  shares
 are  held  by  the  State  Governments  and
 the  Central  in  the  shape  of  loans,  Labour
 laws  are  openly  flouted  in  this  concern  as
 nowhere  clse.  The  company  has  refused
 to  pay  the  minimum  of  4%  bonus  to  its
 employees.  It  does  not  even  pay  linkage
 D.A.  sanctioned  by  the  Wage  Board  for
 Working  journalists  on  4L-l-I968,  nor  have
 the  recominendations  of  the  Wage  Board
 and  Wage  C  ittee  been  imph  ted,
 It  is  a  pity  that  employees  including  Journa-
 lists  working  in  Patna,  Lucknow,  Bombay,
 Bhopal,  lodore,  Abmedabid  and  other
 centres  have  not  been  paid  thele  salaries,
 I  am  told,  for  the  past  at  least  two  months,
 They  live  from  hand  to  mouth,  If  they  are
 not  paid  for  2  months  how  they  can  they
 live  and  carry  on  their  families  7  This  is  a
 very  serious  matter.  The  Minister  should
 immediately  institute  an  inquiry  into  the
 functioning  of  the  agency.

 The  Railways  is  the  biggest  Puhlic  Sector
 Project  According  to  the  Commission  set  up
 for  wage  fixation,  the  level  of  house  rent  is
 taken  at  6°,  Instead  of  695  In  actual  practice
 they  are  charging  74  percent  from  people
 having  Rs.  150  as  their  salaries  and  even
 more  at  higher  levels,  There  are  thousands
 of  old  quarters  which  have  outlived  their
 life,  They  are  not  taken  out  from  the
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 pool.  If  they  could  bz:  taken  out  from
 the  pool  and  the  rental  valu:  of  the  rest  Is
 pooled  together,  there  would  be  no  need  to
 charge  more  than  6%.

 And  as  such  I  wish  the  Mlolster
 would  pay  attention  to  this  fact  that  if  the

 lculations  for  pay  are  based  on
 6°%,  the  rent  should  also  be  at  o%
 and  if  the  rent  is  higher  than  that  and  if  ft
 is  to  be  charged  from  the  workers  the
 calculations  by  the  commission  fixing  sala-

 ties  etc.  should  include  a  higher  reat  for  these
 work:r3--they  should  not  suffer  by  having  to
 pay  the  extra  rent  at  the  cost  of  much  need-
 ed  things  such  as  milk,  food  or  education
 of  their  childern.  It  is  highly  undesirable.

 at  शिव  चरण  छाल  (फिरोजाबाद)  :
 अध्यक्ष  महोदय,  मैं  श्राप  के  माध्यम  से  श्रम
 मंत्री  जी  के  सामने  श्रमिकों  की  समस्या  का
 उल्लेख  करना  चाहता  हूं  a आज  22-23  साहू
 की  आजादी  के  बावजूद  बेकारी  बढ़ती  चली  जा

 रही  है  1  आज  बड़े  बड़े  महुलों  में  उच्चा ला  हो
 उजाला  है  जब  कि  श्रमिकों  की  झोपड़ियों  में
 अन्धेरा  है।  मैं  जानता  चाहता  हूं  कि  हमारे  श्रम
 मंत्री  जी  और  समाजवाद  में  विश्वास  रखने
 वाली  सरकार  क्या  यही  न्याय  सब  वर्गों  को  दे
 रही  है।  पिछले  23  बर्यों  में  बेरोजगारी  को
 घटाने  तथा  उस  को  सीमित  करने  में  असफलता
 का  मुख्य  कारण  यह  है  कि  इस  दिशा  में  कोई
 ठान  योजनाबद्ध  प्रयास  किया  ही  नहीं  गया  है
 बेरोजगारों  की  यह  नदी  भीड़  2  करोड़  0
 लाख  युवक  और  युवतियां  रोजगार  की  प्राप्ति
 के  लिए  जहां  तहां  भाग  रही  है,  जिस  में  तेजी  से

 एक  विस्फोटक  स्थिति  निर्मित  होती  जा  रही  है
 चौथी  योजना  में  मुझे  राहत  के  ज्यादा  आसार
 नजर  नहीं  आते  ।  आगामी  पांच  वर्ष  में  2  करीब
 30  लाख  नए  प्रत्याशी  श्रम  शक्ति  में  शामिल  हो
 जायेंगे,  जिन  को  रोजगार  दिलाना  सरकार  के
 लिए  अप्तम्भवर  होगा  1  राज  तो  बेरोजगारी  दिन
 पर  दिन  बढ़ती  चली  जा  रही  है  ।

 मैं  आप  के  सामने  भारत  में  रहने  वाले

 कुछ  वर्गों  के  कुछ  उदाहरण  पेश  कहूंगा  कि  उन
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 में  स ेकिस  किस  वर्ग  के  व्यक्तियों  को  पिछले
 बाइस  सालों  में  नौकरियां  मिलीं।  आज  नौक-
 रियां  ग्रैंजुएटों  के  उन  वर्गों  को  दिलाई  जाती

 हैं  जो  हरिजनों  में  विशेष  सम्पन्न  खानदान  है
 आज  यहां  पर  शेड्यूल्ड  काइट्स  और  शेड्यूल्ड
 ट्राइब्ज  की  बहुत  ब'त  की  जाती  है  लेकिन  बी

 ए  और  एम  ए  पस्त  लोगों  में  एक  ऐसा  व  है
 जिस  की  सारी  नौकरियों  और  सारी  चीजों  को

 दुसरे  वर्ग  हड़प  रहे  हैं  जैसे  कि  बड़ी  मछली
 छोटी  मछली  को  खा  जाती  है  ।  विशेष  वर्ग  से
 तात्पर्य  है  जाटव  भाइयों  से  जो  चन्द  खानदान
 हैं।

 अब  मैं  ग्रुप  का  ध्यान  गांवों  की  ओर
 आकृष्ट  करना  चाहता  हूं  a आज  वहां  थे  ऐसे
 लोग  हैं  जो  बिल्कुल  असाहय  और  बेरोजगार  हैं,
 जिन  के  पास  जमीन  नहीं  हैं,  रोजगार
 नहीं  है,  मकान  नहीं  हैं।  मैं  कहना
 चाहता  हूँ  कि  उन  का  पुनर्वास  होना
 चाहिए  i  आज  यहां  पर  जो  लोग  पाकिस्तान
 से  दाये  या  दूसरी  जगह  से  आये  उन  के  पुनर्वास
 के  बारे  में  तरह  तरह  की  बातें  होती  हैं  लेकिन
 अपने  ही  देश  से  रहने  वाले  प्राचीन  लोग  जो  है
 जो  बिल्कुल  असाध्य  हैं,  न  तो  जिन  के  पास
 भौपड़ी  है  न  मकान  है,  जो  हजारों  सालों  से

 पिछड़े  और  मरे  हुए,  दबे  हुए  रहे  हैं,  उत  का  सर-
 कार  उल्लेख  भी  नहीं  करती  हैं।  इन  पिछड़े
 वर्गों  में  एक  वर्ग  वह  भी  है  जो  सारे  देश  की
 ग्रदशी  को  साफ  कर  के  बीमारियों  की  रोक
 थाम  करती  है,  जिस  को  वाल्मीकि  कहा  जाता
 है।  उस  की  हालत  बहुत  खराब  है  और  उन  की
 ओर  बिल्कुल  ध्य/न  नहीं  दिया  जा  रहा  है  1

 ग्रामीण  कारीगरों  और  रोजगार  करने
 बालों  के  बारे  में  भी  मैं  आप  को  बतलाना
 चाहता  हूं  कि उन  को  रोजगार  निभाने  का
 अभी  तक  कोई  प्रबन्ध  नहीं  हुआ  है।  गांव  के
 जो  कारीगर  हैं  ज॑से  मेहतर,  'घोड़ी,  तालुके,
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 जुलाहे  अादि  इन  को  घन्टे  मिलने  चाहिए।  उन
 के  धन्धे  नष्ट  हो  चुके  हैं  गौर  वह  सब  खेत  मज-

 दूर  बनते  चले  जा  रहे  हैं।  मैं  जानना  चाहता  हूं
 कि  क्‍या  कोई  ऐसा  कानून  बनाया  जाएगा  जिस
 से  बेकार  लोग  लाभ  उठा  कर  धन्धे  पा  सकें  |

 आज  स्वतन्त्र  भारत  में  बेरोजगारी  का  सब
 से  बड़ा  शिकार  वह  वर्ग  है  जो  बाल्मीकि  कह-
 लाता  है,  जो  सब  की  सेवा  करने  के  बावजूद  भी
 दबा  और  पिछड़ा  हुआ  है।  आज  अगर  आप
 चाहें  तो  इस  वर्ग  के  पढ़ें  लिखे  बी  ए  और  एम
 ए  पास  लड़के  सेकड़ों  की  तादाद  ै  आप  के
 सामने  पेश  कर  दू'  |  वह  बेकार  फिर  रहे  है  ।

 मेरा  नर्म  निवेदन  है  कि  आप  इस  ओर  भी
 ध्यान  दें  ।

 अब  मैं  श्रम  मंत्री  के  सामने  नंगा  चित्र
 रखना  चाहता  हूँ  कि  प्राइवेट  कम्पनियों  और
 जो  धन्धे  चल  रहे  हैं  उन  में  मजदूरों  की  क्‍या
 हालत  है  t

 आगरा  में  दो  कम्पनियां  खुली  हैं  अभी
 हाल  ही  में  कोका  कोला  कम्पनी  खुली  है
 सिकन्दरा  में  ओर  चाय  फ़ैक्ट्री  खुली  है  टुंडला
 चौराहे  के  पास  ।  उनके  जो  मैनेजर्स  हैं  उनकी
 बात  में  आपके  सामने  रखना  चाहता  हुं।
 कितना  बबंर  और  कितना  असमय  व्यवहार
 उनका  है,  वह  मैं  आपको  बतलाना  चाहता  हूं  ny
 मेनेजर  ने  मूक  से  मिलना  भी  नामंजूर  कर
 दिया  ।  कलकत्ता  से  भाग  कर  यहीं  झा  कर
 चाय  फैक्ट्री  खोली  गई  है  ।  वह  मेरा  इलाका  है  1
 मैं  बहीं  से  एम  पी  चुन  कर  आया  हूं  ।  मेरे  चुनाव
 क्षेत्र  में  श्रमिकों  और  किसानों  के  लड़के  सेकड़ों
 की  तादाद  में  वहां  बेकार  घूम  रहे  हैं।  वे  उस
 मिल  के  दरवाजे  पर  टक्करें  मारते  हैं,  ठोकरें
 खाते  हैं,  सिर  मारते  हैं,  किन्तु  मैनेजर  सुनता
 नहीं  है  1  मैं  प्रियंका  करूगा  कि  इन  दोनों
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 कम्पनियों  को  चाय  फैक्ट्री  को  और  कोका  कोला
 कम्पनी  को  जो  लाइसेंस  दिया  गया  है,  उसको
 खत्म  कर  दिया  जाए।  ये  कम्पनियां  आगरा  में
 नहीं  रहनी  चाहिएं  |  मेरा  इलाका  बहुत  पिछड़ा
 हुआ  इलाका  है।  बड़ी  भारी  बेकारी  वहां  चल

 रही  है।  गरीब  श्रमिकों  और  किसानों  के  लड़के
 इन  फैक्ट्रियों  के  दरवाजों  पर  ठोकरें  खाते  हैं
 लेकिन  उनकी  कोई  सुनवाई  नहीं  होती  है  1  मुझे
 भी  इसकी  सूचना  दी  गई  और  मेरे  पास  दिल्‍ली
 में  कुछ  लड़के  मिलने  के  लिए  आए।  उन्होंने
 मुझे  बताया  कि  हमें  वहां  नौकरी  में  नहीं  लिया

 जाता  है  Lt  कानून  में  यह  व्यवस्था  है  कि  तीन

 महीने  जो  काम  कर  ले  उसको  स्थायी  बना  दिया

 जाए।  लेकिन  सात  सात  और  दस  दस  महीने
 काम  कर  चुके  हैं,  उनको  स्थायी  नहीं  बनाया
 गया  है  ।  करते  यह  हैं  कि  दस्त  महीने  में  या  सात

 महीने  में  डेढ़  डेढ़  महीने  का  ब्रेक  लगा  कर
 उनकी  सर्विस  को  ख़त्म  कर  दिया  जाता  है  और

 उनको  निकाल  दिया  जाता  है  |  दूसरी  भरती  कर

 जाती  है।  इस  कारण  से  किसानों  के  बच्चे,
 श्रमिकों  के  बच्चे  परेशान  हो  रहे  हैं।  भाप  से

 मेरी  प्रार्थना  है  कि  चाय  फैक्ट्री  के  लाइसेंस  को

 आप  खत्म  करे  ।  चाय  फैक्ट्री  हमारे  आगरे  में

 नहीं  बहनों  चाहिए।  बहू  पिछड़ा  हुआ  इलाका

 है  1  मजदूरों  और  किसानों  के  लड़के  सैंकड़ों  की
 तादाद  में  बेकार  घूम  रहे  हैं।  वे  छोग  उनको

 नौकरी  पर  नहीं  लेते  हैं।  जो  उनके  गर्ग  लगे

 हुए  हैं  वे  सौ  दो  सौ  पांच  सौ,  हजार  दो  हजार
 रिश्वत  ले  कर  लोगों  को  नौकर  रख  लेते  हैं।
 जो  नहीं  दे  सकते  हैं  उनको  नहीं  रखा  जाता

 है।  मेरे  क्षेत्र  में  ये  दोनों  फैक्ट्रियां  हैं।  मेरे  ही
 क्षेत्र  के किसानों  क ेलड़के  दर  दर  की  ठोकरें

 खाते  फिरते  हैं,  बहुत  बुरी  तरह  से  परेशान  हैं,
 लेकिन  पूछने  वाला  कोई  नहीं  हैं  1

 वह  फाका कशी  अब  तेज,
 वहीं  है  बेबसी  बाकी

 बही  हम  सब  की  हालत  है,
 वही  है  जिन्दगी  बाकी
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 जो  ताकत  बरते  उन  में
 पत्र  मुर्गी  बाकी

 तभी  जम्हूरियत  के  रुख  पे
 एक  मुर्दनी  बाकी

 यह  हालत  मेरे  क्षेत्र  की  है  गौर  यही
 हालत  सारे  देश  की  है  ।

 उत्तर  प्रदेश  में  मौदौनगर  में  एक  गोली
 कांड  हुआ  था  सविद  सरकार  के  वक्‍त  में  967
 में  ।  उस  गोली  कांड  में  मजदूर  लोग  मारे  गए
 थे।  उस  गोली  कांड  की  न्यायिक  जांच  हुई  थी  t
 मैं  मंत्री  महोदय  से  जानना  चाहता  हैँ  कि  क्‍या
 उस  न्यायिक  जांच  में  मोदी  साहब  को  दोषी
 ठहराया  गया  था  और  अगर  ठहराया  गया  था
 तो  सरकार  ने  उनके  खिलाफ  कोई  कानूनों
 कार्रवाई  की  और  अगर  की  तो  कया  की  ?  मैं
 चाहता  2  कि  जब  मंत्री  महोदय  जवाब  दें  तो
 इसके  बारे  में  मुझे  संतुष्ट  करें  ।  मजदूर  के  बच्चे
 तो  मरने  के  लिए  हैं  ही।

 रात  दिन  मेहनत  करते
 हैं  श्रमिक  “किसान

 तब  भी  घिरे  रहते  हैं
 उनके  संग  रस  में  प्राण

 वे  पाप  से  करते  हैं,
 सत्य  के  साधक

 तब  भी  उन्हें  झकझोरते

 दुख  दैन्य  के  तूफान
 पूंजी  के  नागों  ने

 उन्हें  चहु  और  से  पेरा
 श्रम  मंत्री  बता  क्‍या

 यही  है  न्याय  तेरा
 जब  महलों  में  दीवाली  है

 तो  मजदूर  की  खोपड़ी
 में  अंधेरा

 चाँदी  की  रात  उनकी
 तो  सोने  का  सवेरा

 सरकार  बता  तो  यही  है
 क्या  न्याय  तेरा।



 271  D.  0.  (Min.  Lab,

 [श्री  शिव  चरण  छाल]
 माननीय  सेजीवेया  जी  से  मुझे  बड़ी  आशा

 है  |  वह  गरीब  खानदान  से  सम्बन्ध  रखते  हैं।
 कोई  कहता  है  कि  उसने  कुलीगिरी  की  या  क्‍या
 किया  ।  लेपित  श्रम  मंत्री  जी  गरीब  खानदान
 से  हैं  और  वह  गरीबों  की  बेबसी  को  अच्छी  तरह
 से  समझते  हैं  1  श्रमिक  क्‍या  मांगता  है  ?  श्रमिक
 आज़  प्रगति  मेहनत  का  पूरा  मुआवजा  नहीं  पा

 रहा  है।  वह  माँग  रहा  है  अपने  श्रम  की
 कीमत  I  वह  कोमल  आज  उनको  नहीं  मिल
 रही  है  1  क्‍या  वह  कीमत  उसको  मिलेगी  ?

 श्रमिक  माँग  रहा  श्रम  की  कीमत
 प्रासादों  राज  मंदिरों  से

 इन  महलों  से  मीनारों  से
 सर्वोचित  भव्य  कटोरों  से

 दौलत  के  अतुल  खजानों  से

 सुमिसाल  दुर्ग  गढ़  कोठों  से
 डीसी  चूजों  किलों  कंगूरों  से

 कोठियों  राजसी  भवनों  से
 जागीरों  की  प्राचोरों  से

 पूंजीपतियों  धनवानों  से
 मिल  मालिक  साहूकारों  से

 राजाओं  भूमि  पतियों  से
 दीवानों  जागीरदारों  से

 वैभव  की  रुम  तुम  रुम  तुमसे
 हाला  के  मोहक  प्यालों  से

 पायल  की  ठुमक  दुमका  मस्ती
 यौवन  के  नव  श्यृगारों  से

 श्रमिक  मांग  रहा  श्रम  की  कीमत
 जिन  की  हड्डियों  की  खाद

 डाल  ये  बाग  बगीचा  गुब्बारे
 जितने  उपवन  झुरमुट

 निकुञ्ज  हंसते  सरि  सजी  प्यारे  प्यारे
 जिन  के  शोणित  से  सींच

 सींच  ऊसर  उजार  उरवरा  घरा

 सेटों  का  नीरस  सा  प्रांगण

 मुसकरा  रही  है  वसुन्धरा
 जिनकी  मेहनत  पर  खड़े  हुए
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 आइये  जगत  के  ताज  महल
 जिनकी  ताकत  पर  टिके  हुए

 ये  गगन  विचुम्बित  राज  महल
 जिनकी  क़ुव्वत  पर  इठलाते

 विस्तृत  विशाल  जन

 साम्राज्य
 जिनकी  हिकमत  पर  इतराते

 आवरण  युक्‍त  रे  लौह  राज
 श्रमिक  माँग  रहा  श्रम  की  कीमत

 अगला  अनुदान  आ  रहा  है।  उस  में  मैँ
 आपके  सामने  उत  हरिजनों  की  बात  रखूंगा
 जिनके  साथ  आज  भेदभाव  किया  जा  रहा  है  I
 एक  विशेष  वर्ग  सारी  सुविधाओं  का  उपयोग  कर
 रहा  है  और  बाल्मीकी  समाज  ऐसा  समाज  है,
 जिसको  कोई  नहीं  पूछता  है,  भंगियों  के  बच्चों
 को  नौकरी  नहीं  मिलती  है  और  न  ही  दूसरी
 सुविधायें  मिलती  हैं  ।

 में  आपका  आभारी  हूं  कि  पांच  मिनट
 आपने  मुझे  दिये  ।  मैं  सदा  आपका  आभारी

 रहूँगा ।

 अध्यक्ष  महोदय  :  पाँच  मिनट  भाषण  के
 लिए  दिये  और  पांच  मिनट  कविता  कहने  के

 लिए  दिये  ।

 शी  ao  मो  बनर्जी  :  कविता  का  जवाब  श्री
 भागवत  भा  आजाद  हो  दे  सकते  हैं।  वह  कवि

 हैं  और  कविता  करते  हैं

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA)  :  Many  hon.  Members  have  parti-
 cipated  in  this  debate  relating  to  the
 Demands  of  the  Minister  of  Labour,Employ-
 ment  and  Rehabilitation,  They  have  given
 very  useful  suggestions.  I  had  the  opportu-
 nity  of  Hstening  to  them  with  rapt  attention.
 Before  |  proceed  to  give  answers  to  the
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 points  raised  by  various  Members,  it  is  my
 Pleasure  and  duty  to  convey  to  them  my
 grateful  thanks,

 Let  me  deal  with  the  Rehabilitation
 Department  first,  through  it  has  been  dealt
 with  at  lengrh  by  my  colleague,  the  Mintster
 of  State,  Shri  Bhagwat  Jha  Azad,  Shri
 Malhoira  has  drawn  our  pointed  attention
 to  the  question  of  rehabilitation  on  those
 who  were  displaced  on  account  of  Pakistani
 occupation,  those  who  have  come  away  from
 Pakistan-occupied  tarritory,  He  says  that
 there  are  some  outstanding  problams.
 If  there  are  any,  the  Government  of  India
 would  certainly  give  sympathetle  considera-
 tion  to  them,  but  I  must  thank  him  for  the
 glowing  tribute  he  has  paid  both  to  the
 Government  of  the  India  and  the  State
 Government  for  tackling  this  problem  of
 rehabilitatlon  with  sympathy  and  considera-
 tion,

 Before  I  proceed  to  say  anything  about
 other  refugees  or  repatrlates  from  Burma
 and  Ceylon,  I  would  like  to  say  something
 about  the  Tibetan  refugees,  The  total
 number  of  Tibetan  refugees  who  came  into
 this  country  for  rehabilitation  fs  56,000.
 About  24,000  have  already  been  rehabilitated,
 About  5,500  of  the  refugees  from  Tibet  have
 themeselves  been  able  to  find  employment.
 Therefore,  20,000  remain  to  be  rehabilitated.
 Educational  facilities  are  being  provided  to
 6,500  children,  and  we  are  spending  at  the
 rate  of  Rs,  54  lakhs  a  year  on  education
 alone.  The  Government  of  India  is  incurr-
 ing  an  expenditure  of  Rs,  |  lakh  annually
 on  providing  medical  treatment  to  the
 Tibetan  refugees.  Fifteen  hundred  old  ‘and
 in  firm  refugees  are  being  malotained  at
 the  cost  of  the  Government  of  India,  The
 Government  have  ‘already  spent  Rs,  7.25
 crores  on  the  relief  and  rehabilitation  of
 the  Tibetan  refugees.

 Let  me  say  a  few  words  about  the
 repatriates  from  Burma,  So  far,  1,78,500
 persons  have  come,  They  comprise  51,000
 families,  Out  of  them  42,548  families  have
 already  been  given  help  in  the  form  of
 business  loans  and  allottment  of  agricultural
 lands,  Most  of  the  repairiates  from  Burma
 are  small  traders.  Upto  31-3-1970  an  amount
 of  Rs,  6I],99  lakbs  as  loan  and  Rs,  AST
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 lakhs  as  grants  have  been  elven  to  various
 State  Governments  for  rellef  and  rehabilita-
 tion  of  repairlates,  A  provision  of  Rs,  42.06
 lakhs  as  grants  and  Rs,  163,25  lakhs  as
 loan  had  been  suggested  budget
 estimates  for  this  year,  970-7I,  Accord-
 ing  to  the  Indo-Ceylon  agreement  of
 964  as  many  as  5,25  lakhs  are  to  be
 given  Indian  citizenship  and  repatriated
 to  India  over  a  perlod  of  fifteen  years,  Upto
 28  +-2-1970,  67915  persons  had  been  granted
 Indian  citizenship  and  3360  persons  have
 actually  returned  to  India.  According  to
 the  forecast  of  our  High  Commission  in
 Ceylone  20,000  are  likely  to  return  to  India
 durfng  970-7I,

 SHRI  UMANATH  :  How  many  had
 been  given  citizenship  by  Ceylon  ?

 SHRI  D.  SANJIVAYYA:  I  do  not
 know,  Those  who  are  given  Indian  citizen-
 ship  and  repatriated  are  to  be  looked  after
 by  the  department  of  rehabilitation,  The
 Tepartiates  are  received  at  Rameswaram,
 A  reception  centre  has  been  set  up  at
 Mandapam  with  a  capacity  to  accommo-
 date  700  families  at  a  time.  A  demand  for  a
 railway  line  between  Mandapam  and  an-

 other  place  has  been  made  and  wz  have  taken
 up  this  with  the  Rallway  Ministry,  The
 Tamil  Naidu  Chief  Minister  has  also  writ-
 ten  to  us  in  this  matter.  The  hon.  Mem-
 ber  Shri  Kiruttinan  also  raised  this  ques-
 tion.  The  repatriates  from  Ceylon  are
 pl  $s  or  p  ion  labour  ninety
 per  cent  of  them,  We  are  trying  to  find
 some  avenuzs  of  employment  for  them  in
 Kerala,  Mysore  and  Madras,  A  provision
 of  Rs,  220,I3  lakhs  had  been  in  ihe
 Budget  estimates  for  1970,  ma  Then  there
 was  the  question  about  East  Pakistan  refu-
 gees,  Probably  this  is  a  very  difficult
 problem.  Though  the  refugees  that  came
 immediately  after  partition  have  by  and
 large  been  settled...

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  No;  they  are  living  a  sub-
 tandard  living,  a  sub-hi  fiving,  Let  us

 not  give  an  impression...
 SHRI  D.  SANJIVAYYA  :  I  said  by

 and  large,  In  I954  there  was  a  sudden
 influx  of  lefugees  and  by  the  end  of  965
 it  almost  stopped.  Upto  Jlst,  December,
 ‘1969,  8,54  lakbs  of  refugees  have  come  in
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 [Shri  0,  Sanjivayya]
 and  rehabilitation  arrangements  are  being
 made...(Jnterruptions.)  in  Mana  camp
 and  Dandakaranya  and  so  on,  I  hope  the
 hon.  Members  have  gone  through  the
 Teport,  It  is  not  my  intention,  much  less
 my  desire,  to  take  hon,  Members  through
 all  those  details  and  figures  that  had  heeo
 given  in  the  report,  Lam  only  giving  the
 salient  points,  From  January  this  year
 upto  date  as  many  as  33,000  refugees  have
 come  and  about  22,000  have  already  been
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 less  a  person  than  Shri  N.C.  Chatterjee,
 a  respected  and  elderly  statesman,  is  at  the
 moment  looking  into  the  whole  matter,
 This  Committee  has  already  submitted  three
 Teporis  :  one,  two  and  three.  One  and
 three-these  reports  have  already  been
 accepted  and  some  monies  have  been
 sanctioned  The  second  report  is  being
 examined  in  consultation  with  the  Planoing
 Commission,  Miny  more  reports  of  this
 committee  are  going  to  comz,  and  I  hope
 and  trust  that  it  will  be  possible  for  us  to

 oe  them  quickly  and  accept  them  so moved  to  Mana  camp  or  Ch  pur  in
 Maharashtra,  The  average  daily  rate  is
 ३00:  earlier  it  was  300  a  month.  Therefore
 the  whole  budget  estimates  are  going  to  be
 upset  on  account  of  this.  We  have  to  pro-
 vide  more  funds  in  order  to  see  that  these
 new  migrants  are  rehabilitated,  Unfortu-
 nately  we  are  not  able  to  convince  various
 State  Governments  concerned  to  release
 more  land;  they  are  reluctant,  We  hope
 and  trust  that  in  dus  course  they  will  be
 Persuaded  and  and  convinced  and  ultimately
 they  would  make  more  land  available  so
 that  the  new  influx  of  refugees  may  be
 rehabilitated  and  resettled,

 SHRI  8,  K,  DASCHOWDHURY  *  Will
 you  kindly  look  into  the  complaints  relating
 to  the  Mana  group?  There  are  so  many
 complaints.  There  was  a  murder  in  1966;
 there  was  another  murder  in  9357  last  year
 also  nine  persons  were  killed,  Nine  people
 were  killed  and  io  all  these  cases  if  you  go
 on  investigating,  you  will  find  that  the
 officials  higher-up  are  ioterested  in  this,
 Kindly  start  an  enquiry.

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar):  In  same  of  the  camps  to
 which  they  have  been  sent,  for  instance,
 Mana,  there  is  not  enough  water  arrange-
 ment  for  the  refugees  and  that  is  one  of
 the  reasons  that  they  go  away  from  these
 camps.  Secondly,  these  displaced  persons
 have  been  again,  a  second  time,  displaced
 by  the  situation  in  West  Bengal.  Will  any
 compensation  be  pald  to  them  as  far  as  the
 crops  that  have  been  cut  are  concerned,
 and  as  far  as  the  lands  that  have  been
 occupied  from  the  refugees  are  concerned  7

 SHRI  D  SANJIVAYYA  :  All  these
 questions  can  be  looked  into,  A  high-
 powered  revi  it  headed  by  no

 that  the  varlous  complicated  problems,
 difficult  problems,  that  these  unfortunate
 brothers  and  sisters  are  facing  could  be
 solved  as  quickly  as  possible,

 Coming  to  the  point  raised  by  my
 frieod  Shri  Daschowdhury,  that  there  is  a
 difference,  a  vast  difference,  between  the
 treatment  meted  out  to  the  refugees  from
 East  Pakistan  from  the  treatment  given  to
 the  refugees  from  west  Pakistan,  I  do  not
 koow  whether  my  friend  who  is  a  voracious
 Toader  has  noted  one  point.  I  do  not
 know  whether  his  attention  has  been  drawn
 to  the  statements  made  in  the  report,  There
 is  actually  a  difference  betwen  the  refugees
 that  have  come  from  West  Pakistan  and
 those  who  have  come  from  East  Pakistan,
 The  refugees  that  came  from  West  Pakistan
 left  their  properties  there  and  they  were
 confiscated  ;  their  properties  were  frozen
 there.  A  similar  pumber  or  almost  an
 equal  number  of  minorities  from  here  went
 and  thelr  properties  were  left  over  here,
 Therefore,  the  questlon  of  compensation  or
 the  question  of  allotment  of  alternative
 properties  was  solved  very  easily.  But
 unfortunately,  that  is  mot  the  Case  with
 Tegard  to  the  refugees  that  have  come  from
 East  Pakistan.  Even  today,  acconding  to
 the  1950,  Nehru-Liaquat  All  Pact,  the
 properties  left  behind  by  the  refugees  still
 belong  to  them,  they  could  dispose  of  them
 or  they  could  come  back  and  enjoy  those
 properties,  That  Js  the  difference,  There-
 for,  this  question  of  compensation  is
 difficult,  That  is  the  position,

 SHRI  BK,  DASCHOWDHURY  :
 That  is  not  the  position,  because  they  have
 Promulgated  the  Enemy  Property  Act,  and
 all  the  properties  have  been  taken  over
 by  the  Government  of  East  Pukistan,
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 Secondly,  I  would  like  to  refer  to  the  report of  the  Government  of  India,  Publications
 Department,  by  Mr,  Bhaskara  Rao,  Jt  has
 been  said  in  that  report,  with  regard  to
 Payment  of  compensation,  that  the  West
 Pakistan  displaced  persons’  property  left  by those  displaced  persons  that  have  come  to
 India  is  about  Rs,  500  crores  or  more,  and
 the  properties  left  by  the  Muhammadan
 migrants  to  Pakistan  is  only  Rs.  400
 crores.  It  is  not  the  same,  It  fs  your
 own  Government  of  Indla’s  Publication
 Department’s  report.

 SHRID,  SANJIVAYYA  :  If  there  is
 any  difference  be  ween  the  views  expressed
 by  me  and  the  opinion  held  by  my  hon,
 friend  Shri  Daschowdhury,  that  can  be  dis-
 cussed  latter,  and  I  am  prepared  to  discuss
 it.

 Then,  he  has  made  some  reference  to
 the  attitude  of  the  Assam  Government.  I
 am  very  sorry;  this  question  was  discussed
 anumber  of  times  at  the  Consultative
 Committee  and  when  Shri  Daschowdhury
 met  me  aud  when  some  other  Members  of
 Parliament  belonging  to  the  Consultative
 Committee  met  my  colleague,  Shri  Bhagwat
 Jha  Azad.  This  question  was  discussed
 limes  without  number  and  it  has  been  made
 very  clear  that  the  Chief  Minister  of  Assam
 and  the  Government  of  Assam  are  not  ina
 positlon;  they  have  expressed  their  inability;
 they  regret  their  inability  to  take  any  more
 refugees.  They  promised  to  rehabilitate  and
 resettle  12,000,  families  and  they  have  done
 it.  Therefore,  it  is  not  fair  to  go  into  this
 question  again  and  again;  and  even.if  we
 thrust  some  refugees  on  an  uawilliong  Govern-
 ment  what  would  be  the  fate  of  the  refu-
 gees  themselves  ?  We  want  refugees  who
 go  there  to  settle  there  p-acefully.  They
 should  have  peace  of  mind,  They  should
 live  there  in  harmony  without  any  troubles,

 About,  Kalkaji,  he  has  ralsed  It  again.
 This  point  has  been  raised  a  number  of
 times  earlier,  This  was  discussed  in  a
 sort  of  special  meeting  of  the  consultative
 committce,  Some  bers  of  the  ९  ॥
 tive  committee  were  invited  by  my  collea-
 gue,  Shri  Bhagwat  Jha  Azad,  who  explained
 to  them  in  detail  and  certain  decisions  were
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 taken.  All  the  decisions  taken  in  that
 meeting  will  be  implemented  without  any
 reservation,

 SHRI  BK.  DASCHOWDHURY  :  Will
 the  Ministry  be  prepared  to  start  an  Investi-
 gation  into  the  maladministration  of  the
 Katkaji  colony?  I  will  give  some  specific
 cases,  It  is  a  den  of  corruption  and  favou-
 Titism,

 MR.  SPEAKER  :  He  ylelded  once  or
 twice,  but  this  is  the  third  or  fourth  ioter-
 ruption.  He  is  not  yielding.

 SHRI  0,  SANJIVAYYA  :  The  labour
 situation  in  the  country  is  generally  good,
 but  I  do  not  think  hon,  member  will  agree
 with  me.  In  order  to  convince  them,  I
 would  like  to  give  certain  figures,  Mr.
 Kundu  said  in  964  the  man-days  lost  were
 about  6  to  7  million  whereas  in  1969,  it  was
 l6  million.  I  want  him  to  analyse  these

 figures.  964  was  the  year  which  was  very
 calm  and  peaceful  on  account  of  the  fact
 that  Immediately  afier  the  962  Chinese
 aggression  there  was  the  industrial  truce
 resolution  pissed.  Everybody  realised  his
 duties  and  responsibilities.  Therefore,  there
 were  less  number  of  strikes  and  lockouts,
 Therefore,  the  man-days  lost  were  only  7
 प्रजा,  If  you  take  out  West  Bengal’s
 contribution  out  of  this,  it  will  be  only  5
 raillioa,  Similarly  in  L969  though  the  total
 man-days  los:  were  15  million,  West  Bengal
 alone  accounted  for  I0  million.  In  West
 Bengal  it  was  2  million  in  964  and  0
 million  in  969,  it  increased  by  five  times,
 The  reasoas  are  obvious.  I  need  not  go  into
 them,

 SHRI  UMANATH  (Pudukkottail)  :  They
 had  more  freedom  to  flight.

 SHRI  0.  SANJIVAYYA  :  Io  959  it
 was  not  as  though  man-days  were  lost  on
 account  of  unexpected  and  unforeseen  acti-
 vities,  Things  were  planned,  For  instance,
 there  were  general  strikes  In  textiles,  jute,

 ‘and  plantation  industry,

 AN  HON.  MEMBER  :  The  working
 class  won,
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 SHRI  D.  SANJIVAYYA  :  I  am  glad
 some  agreements  had  been  entered  into,  I
 only  hupe  and  trust  that  these  agreement
 would  be  faithfully  implemented  and  in
 years  to  come,  the  figure  will  go  down,

 Apart  from  loss  of  maodays,  production
 loss  is  really  worrying  us,  Loss  of  produc-
 tion  in  969  was  Rs,  42  crores,  out  of
 which  Rs.  |  crore  was  lo  public  sector  and
 Rs.  4l  crores  in  private  sector,  We  feel
 really  worried  about  it  and  |  hope  and  trust
 the  situation  would  improve,

 There  was  a  criticism  that  the  Central
 Industrial  Relations  Machinery  has  not
 functioned  very  well,  I  must  say  that  they
 have  done  exceedingly  well.  According  to
 a  recent  study  by  the  Indian  Institute  of
 Labour  Studies  for  the  years  965  to  1968,
 58  t0  63  per  cent  of  the  disputes  were  dis-
 posed  of  through  preliminary  discussion  and
 informal  mediation  without  holding  formal
 conciliation  proceedings.  Another  23  to  28
 Per  cent  of  the  disputes  were  settled  through
 conciliation,  Therefore,  they  had  been
 doing  an  exceedingly  good  job,  Even  with-
 out  resorting  to  formal  conciliation,  through
 preliminary  discussions  and  negotiations
 they  have  been  able  to  solve  disputes  up  to
 58  to  63  per  cent,  Does  it  not  speak  well
 of  the  organisation?  Not  merely  that,
 whenever  arbitration  is  sought  for,  whe-
 never  an  arbitrator  has  to  be  chosen,  more
 ofien  an  officer  of  the  Central  Industrial
 Relations  Machinery  is  chosen,  which  only
 shows  the  immense  faith  which  the  employ-
 erg  and  workers  have  in  this  machinery,
 Therefore,  it  is  not  correct  to  say  that  the
 Central  Industrial  Relations  Machinery  has
 not  functioned  properly.  will  quote  some
 more  figures.  In  1964  the  number  of  ins-
 pections  carried  out  by  the  Industrial  Rela-
 tions  Machinery  was  36,000.  In  965  the
 figure  was  37,000.  Apart  from  inspections,
 there  is  detection  of  Irregularities,  In.  964
 the  number  was  1,58,000;  in  925  the  num-
 ber  was  138,000  and  In  1969,  the  number
 went  up  to  ,6l,000.  Apart  from  these
 inspections  and  finding  out  defects  and
 irregularities,  prosecutions  are  also  launch-
 ed  by  the  Industrial  Relations  Machinery,
 The  number  of  prosecutions  filed  for  inf-
 ringemeot  in  I964  was  1,071  and  in  965
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 the  figure  was  1,489,  So,  every  year  there
 are  so  many  prosecutions  lautched  by  the
 Industrial  Relations  Machinery.

 SHRI  UMANATH  :  There  might  have
 been  29  lakhs  of  irregularities,

 SHRI  0.  SANJIVAYYA:  One  other
 criticlsm  made  against  ihe  Labour  Ministry,
 especially  by  my  hon.  friend  Shri  Umanath,
 is  that  the  policy  of  the  Labour  Ministry
 is  antl-labour,  I  must  make  it  very  clear
 that  the  policy  of  the  Labour  Ministry  is,
 by  and  large,  guided  by  the  tripartite  body,
 namely,  the  Indian  Labour  Conference,
 where  my  hon,  friend's  colleagues,  people
 belonging  to  the  AOTUC,  INTUC  and
 HMS  and  the  employers  sit  and  come  to  deci-
 sions,  No  voting  takes  place  in  the  Indian
 Labour  Conference  or  the  Standing  Labour
 Committee,  Often  times,  I  think  I  should
 say  always,  decisions  are  taken  by  consensus,
 If  the  decisions  are  taken  by  the  Indian
 Labour  Conference  and  the  Standing
 Labour  Committee  are  by  and  large  accepted
 and  followed  by  the  Labour  Ministry  of
 the  Government  of  India  and  if  that  Labour
 policy  is  going  to  be  described  as  anti-
 labour,  what  else  should  I  call  the  views  of
 the  Indian  Labour  Conference,  which  reflects
 the  views  of  AOTUC,  INTUC  and  HMS  ?

 SHRI  S,  KUNDU  (Balasore):  ILC  Is
 dead,

 SHRI  9.  SANJIVAYYA:  It  4s  not
 dead.  Assuming  for  the  sake  of  argument
 that  ILC  is  not  an  effective  body,  it  is  dead
 and  gone,  where  is  the  other  alteroathve  ?
 There  must  be  an  alernative.  So,  let  us
 not  indulge  In  destructive  criticism,  Shri
 Kundu  should  realise  that  there  should  be
 constructive  critics  and  not  destructive
 criticism,

 SHRI  UMANATH:  Basically,  you
 have  no  progressive  policy  so  far  as  labour
 is  concerned.  First  decide  on  your  own
 policy  in  favour  of  the  workers  and  theo
 come  forward  with  It...(  Interruptions)

 MR,  SPEAKER  :
 Minister  so  often.

 Do  not  interrupt  the
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 SHRI  UMANATH  :
 he  asked  :

 I  replied  because
 what  is  the  alternative  ?

 SHRI  0,  SANJIVAYYAt  As  they  are
 not  satisfled  by  the  suggestions  given  by
 them,  Sill,  I  hold  that  there  is  no  other
 alternative  to  the  Indian  Labour  Conference
 and  other  tripartite  bodles,  All  the  Interests
 concerned  will  be  consulted,  including  the
 tripartite  body,  before  we  arrive  at  a
 policy  decision  with  regard  to  any  matter,

 There  was  critlcim  that  there  Is  no  policy,
 that  no  new  legislation  has  been  introduced.
 Yes,  we  will  not  be  able  to  come  forward  with
 any  new  policy  un'ess  we  consider  the  reco-
 mmendations  of  the  National  Labour  Comml-
 sion,  After  all  the  National  Commission  on
 Labour  was  a  high  power  body  headed  by

 a  retired  Chief  Justice  of  the  Supreme  Court,
 Mr.  Gajendragadkar  and  the  da-
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 dered  that  at  least  labour  relations  per.
 taining  to  the  steel  plants  should  be  trans.
 ferred  to  the  Central  sphere.  Now  the
 recommendations  of  the  Natfonal  Labour
 Commission  are  very  clear  on  this  point  and
 Thope  and  trust  this  will  be  given  due
 consideration  by  the  Standing  Labour
 Committee  which  is  going  to  meet  some-
 time  in  July  and  if  necessary,  we  will  coms
 to  Parliament  with  a  new  legislation

 My  friend,  Shri  Umanath,  spoke  at
 length  of  recognitlon,  He  narrated  quite  a
 number  of  instances  as  to  how  recognition
 was  not  given  to  deserving  trade  unions.
 Recognition  is  being  governed  to-day  by
 the  Code  of  Discipline  which  has  been
 accepted  by  all  the  parties  and  wherever
 there  is  any  departure  from  the  well  estabii-
 shed  practice,  the  cases  were  brought  before
 the  C:ntral  Implementation  Evaluation

 tions  of  such  a  high  level  commission  should
 be  given  due  consideration.  It  is  not  as
 though  weare  keeping  quite,  We  have
 discussed  these  recommendations  in  the
 Indian  Labour  Conference.  We  have  dis-
 cussed  these  recommendations  in  the  Cons-
 ultative  Committee,  We  are  trying  to  know
 from  various  forums  the  views  expressed  on
 these  recommendations  and  for  the  first
 time  in  the  history  of  this  Department  we
 have  been  able  to  bring  together  all  the
 labour  leaders,  AITUC,  INTUC  and  Hind
 Mazdoor  Sabha  Leaders  met  earlier  this
 month  and  sometime  in  the  middle  of  next
 month  they  are  going  to  meet  again  and  |
 hope  and  trust  they  will  be  able  to  come
 to  certain  agreed  conclusions  with  regard  to
 trade  union  movement,  with  regard  to  the
 major  policy  decision  relating  to  the  ques-
 tion  of  determining  the  representative  uiion
 and  the  question  of  recognition,

 Apirt  from  that,  when  I  am_  on  this
 point,  |  would  like  to  make  one  point  clear.
 The  National  Labour  Commission  made  a
 valuable  recommendation  apart  from  the
 recommendations  dealt  with  by  my  collea-
 gue,  Mr.  Bhagwat  Jha  Azid.  That  relates
 to  the  transfer  of  labour  relations  pertaining
 to  the  Central  Public  Sector  undertakings
 from  the  State’s  sphere  to  the  Ceatral
 sphere,  This  isa  very  important  recom-
 mendation,  Some  years  ago  it  was  consi-

 Committees  and  differences  and  defects,
 if  any,  were  rectified,  Suppose  we  say
 that  the  Code  of  Discipline  is  also  dead  and
 gone...

 SHRI  S.M.  BANERJEE  (Kanpur)  ;
 Mr.  Umanath  put  a  question  about  the  re-
 cognition  of  Insurance  Representatives
 Union  being  withdrawn  and  i  an  only  say-
 ing  that  that  particular  matter  should  be
 reconsidered.  That  was  done  at  the  ins-
 tance  of  Mr,  Bhide  who  is  no  more  Chair-
 man  of  LIC  aad  who  was  found  to  be  anti-
 labour,  Now  it  should  be  reconsidered,

 SHRI  D.  SANJIVAYYA  :  If  the  Code
 of  Discipline  is  not  there,  what  else  is
 there  7  Before  we  accept  the  recommenda-
 tions  of  the  National  Labour  Commission
 and  before  we  bring  forward  a  new  legisla-
 tlon  governing  these  asp:cts,  there  is  no
 other  alternative  to  the  Codz  of  Dijcip-
 line,

 With  regard,  to  oi!  companies,  about
 the  attitude  of  the  foreign  oil  companies,
 my  friend,  Siri  Uninath,  was  rather
 eloqu:nt  and  this  question  has  been  peading
 since  a  long  time,  Toe  Gokhale  Co  nmis-
 sion  went  into  the  question,  Thereafter  ihe
 Parties  were  advised  to  enter  into  tridartite
 talks,  Waen  the  talks  lasted  we  felt  that
 a  stage  is  reached  where  we  have  to  do
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 something  in  the  matter,  Otherwlhse  the
 situation  fs  going  to  be  very  serious,  The
 question  of  voluntary  retirement  is  causing
 immense  troubles  and  difficultles  to  the
 employees,  Similar  is  the  case  about
 the  demands  of  other  employees.  Therefore,
 we  are  thinking  of  amending  the  Industrial
 Disputes  Act  to  coper  not  only  oll  com-
 panies  but  similarly  situated  employers.
 Meanwhile  we  are  asking  the  State  Govern-
 ments  wherever  there  is  any  provision  in
 their  respective  laws  to  take  action.

 SHRI  UMANATH  cs  Immediately  force
 them  to  accept  the  status  quo  which  they
 accepted.  What  are  you  going  to  0७  ?

 SHRI  D.  SANJIVAYYA:  That  we
 will  consider,

 Shrj  Venkataswamy  spoke  about  cons-
 truction  labour,  Just  now  some  other
 member  also  mentioned  about  it;  There
 was  a  Bill  prepared  in  964  65—if  I  re-
 member  right—which  went  through  a  tri-
 parlite  body  also.  I  hope  that  Bill  should
 be  taken  up  in  which  case  they  will  get
 some  facilities,

 SHRI  S.M,  BANERJEE:  It  should
 be  constructive,

 SHRI-D.  SANJIVAYYA  ;  The  Bill
 will  come  before  you,  You  give  construc-
 tive  suggestions  and  we  will  try  to  accept
 them.

 Then,  Shri  Biswas,  spoke  at  length
 about  violence  and  Inter-union  rivalry.  He
 tead  out  a  telegram  which  he  received  that
 day  when  he  spoke,  and  the  telegram  show-
 ed  that  on  account  of  inter-union  rivalry  a
 worker  was  killed.  Now  JI  would  like  to
 say  one  or  two  words  abour  this  inter-
 union  rivalry.  The  problem  of  inter-union
 rivalry  by  and  large  came  to  the  fore  in
 recent  months  in  an  aggravated  form  In
 West  Bengal,  particularly,  in  the  coal  belt
 and  Asansol,  The  reasons  have  always
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 lethal  weapo«s,  Therefore,  this  is  a  very  dis-
 turbing  situation,  My  prodecessor  in  office,
 Shri  Jaisukh  Lal  Hathi,  wrote,  to  the  then
 Chief  Minister  of  West  Bengal  and  later
 on  I  also  wrote  to  the  Chief  Minister,  A
 few  days  after  my  writing  to  the  Chief
 Minister,  the  ,present  situation  came  into
 being.

 Now,  the  hon,  Member,  Shri  Deven
 Sen,  raised  a  point  about  the  recent  judg-
 ment  of  the  Supreme  Court  relating  to
 hospital  empisye:s.  We  have  received  an
 authetlc  copy  of  the  judgnent  and
 we  are  studying  that  and  we  hope  we  will
 come  lo  a  conclusi  on  soon,

 SHRIS,  M.  BANERJEE  :  What  about
 the  holiday  homes  where  the  American
 doctors  sald  to  the  deputationists  that  they
 do  not  bother  about  Indians  7

 SHRI  0,  SANJIVAYYA!  They  met  me.
 They  iold  me  several  things  and  it  may  not
 be  passible  for  me  within  the  short  time
 at  my  disposal  to  give  all  the  details
 Pertaining  ‘o  the  conversatlon  between
 me  and  the  deputationists,

 About  hoipiial  employees  and  also
 about  the  University  non-teaching  employees
 the  National  Commission  on  Labour  has
 made  valuable  recommendations  though  it
 may  not  be  to  the  liking  of  some  people,
 From  my  point  of  view  they  are  very

 Amportent  recommendations  and  they  would
 be  given  a  deserved  consideration.

 Some  of  the  people  working  in  the
 various  Universities  came  and  saw  me,
 They  also  gave  me  a  memorandum.  Apart
 from  these  calegories  of  employees,  the
 last  speaker  mentioned  about  sweepers  and
 scavengers,  In  the  course  of  thelr  work
 the  National  Labour  Commission  appointed
 aCommitee  to  study  the  working  and
 service  conditions  of  the  categories  of
 workers.  The  Commission  have  made  certain

 luable  reco  dations,  We  will  try  to been  economic.  There  had  been  ider-
 able  disturbance  of  law  and  order,  militant
 at  time.  Violent  clashes  have  taken  place
 in  certain  collieries  like  Asansol  So  many
 names  are  given.  Mob  violence,  arson,
 looting  and  even  killings  have  been  report-
 ed,  There  has  been  increasing  use  of

 take  decisions  on  them,

 Film  industry  is  another  place  where
 workers  represented  to  the  Government  that
 in  the  matter  of  their  salaries  and  working
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 conditions  things  are  mot  satisfactory.  A
 Committce  was  constituted  to  go  into  this
 problem  because  the  film  industry  employees
 can  be  divided  into  three  categories-those
 who  are  in  the  production  side,  those  who
 are  in  the  distribution  side  and  the  third
 category  is  those  belonging  to  the  exhibition
 side,

 Then  the  circus  employees  also  have
 their  own  problem.  A  study  was  made  and
 the  report  has  been  received.  That  wil
 be  looked  into.  Porters  and  vendors  in  the
 tallway  stations  bave  their  own  problems
 and  difficuliies.  At  the  moment,  they  are
 observing  ‘dharna’  in  front  of  the  Railway
 Minlster’s  house,  There  also  we  have
 appointed  a  committee  and  the  report  is
 with  us.  We  will  certainly  be  able  to
 do  something  before  long.

 Dr,  Sushila  Nayar  spoke  about  employ-
 ment  of  child  labour.  I  think  there  ts  a  law
 already  prohibiting  chi!d  labour,  She  also
 made  another  point  that  we  should  give
 attention  to  the  health  of  the  workers  so.
 that  they  may  be  healthier  and  strong
 enough  to  increase  productivity,  This  is  a
 good  suggestion  which  has  got  to  be  comsi-
 dered  later  on,  Se  said  about  ESI  doctors
 and  their  pay  and  conditions  of  service,
 The  ESI  at  the  moment  is  in  a  very  difficult
 financial  posijion.  However  we  do  not  want
 the  doctors  to  suffer  on  this  account,  About
 Samachar  Bharti  and  non  payment  of  salaries
 to  employees,  etc,  Some  of  my  friends  have
 written  to  me  and  also  about  non-payment  of
 bonus  to  employees,  and  non-implementation
 of  recommondation  of  Wage  Board.  Such
 things  were  brought  to  my  notice.  Unfortu-
 nately  the  app:opriare  Government  in  this
 case  is  the  State  Governments;  the  State
 Governments  will  have  to  implement  these
 Particular  laws.  We  have  alreddy  taken  up
 these  matters  with  the  State  Governments
 concerned  and  we  hcpe  and  trust  that  State
 Governments  will  take  immediate  action  so
 that  the  difficullies  of  the  employees  of
 Samachar  Bharii  may  be  solved,

 A  word  about  the  werker,  All  the
 Members  who  spoke  on  the  Demands  for
 Labour  Ministry  spoke  aboul  this  and  expres-
 sed  their  concern  for  the  worker  whether
 he  is  inthe  field  or  factory  or  anywhere
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 else.  Itis  so  because  the  worker  is  the
 Person  who  increases  the  wealth  of  the  nation
 by  the  sweat  of  his  brow,  Unless  the  living
 conditions  and  the  working  conditions  of
 the  worker  are  improved,  i!  will  not  be
 Possible  for  the  worker  to  increase  produc-
 Uvity  or  production.  If  you  take  housing,
 often  times  they  Iive  in  places  which  are
 unfit  for  human  habitation.  Therefore,
 housing  will  have  to  be  provided
 for  the  employees,  Apart  from  that,  the
 Government  of  India  have  got  a  scheme  for
 industrial  housing,  But  not  much  has  been
 done,  Recently  my  collegue  in  the  Cabinet,
 Shri  K.  K,  Shah  has  said  about  housing  and
 the  idea  of  constituting  a  revolving  fund  of
 Rs,  200  crores  for  that,  I  had  a  talk  with
 him  and  I  discussed  this  matter  with  him
 whether  it  would  also  be  possible  to  provide
 housing  for  {Industrial  labour;  his  answer
 is  in  the  affirmative.  So,  9  hope  the  situa-
 tion  will  improve.

 Then  about  wages,  Wage  Boards  are
 appointed  ;  they  take  long  time—3  or  4
 years,  Some  intrime  relief  is  recommended.
 Even  this  interim  relief  is  not  given  in  time,
 After  4  or  5  years  the  report  is  produced,
 It  takes  another  6  or  7  months  for  the
 Government  to  examine  and  accept  these
 things  and  even  after  acceptance  the  imple-
 mentation  is  halting,  Employers  reluctant-
 ly  agree  to  impl  |  the  r  ndations, some  partially  and  some  wholly,  Therefore
 my  colleague  the  Minister  of  State,  Shri
 Bagwat  Jha  Azad  has  said,  Government  are
 contemplating  to  see  whether  Wage  Boards
 can  be  constiiuted  as  statutory  bodies  so  that
 legal  aciion  can  be  taken  in  such  cases,  Even
 when  minimun  wages  are  fixed  the  tribunal
 decide  wage  structure,  However  the  posiiion
 has  not  improved  very  much,  Ina  survey
 made  by  a  foreigner,  i  was  made  out  that
 the  working-clauses  as  such  suffered  from
 three  Dr.  disease,  debt  and  crink,

 It  ds  che  duty  of  the  Government
 to  see  how  far  we  can  eliminate  these
 things.  The  e  can  be  eliminaied  by  increa-
 sing  medical  facilities  or  by  elving  them
 more  benefits  according  to  the  Health  Insu-
 tance  Scheme,  The  debt  shuld  also  be
 reduced  by  asking  the  cooperative  institu-
 tions  to  give  them  loans  instead  of  throw.
 ing  these  innocent  woikers  to  the  tender
 mercies  of  the  money-Iender  who  are  very
 unkind,
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 Apart  from  wages  and  better  living  or

 working  conditions,  there  should  be  a  sort
 ofan  Involvement  of  the  worker  in  the
 unit  or  undertaking  in  which  he  workers,
 The  worker  should  have  a  fecling  that  it
 is  his  own  unit  or  his  own  factory.  There-
 fore  joint  management  councils  were  called
 for,  Elghty-three  jolnt  management  coun-
 cils  were  formed—thirty  in  the  public  sec-
 tors  and  fifty-three  in  the  private  sector.
 Tam  not  satisfied  with  these  joint  manag:-
 ment  councils  which  have  been  formed,
 Many  more  will  have  to  be  formed.  The
 manner  of  working  is  not  to  our  satisfac-
 tion,  It  will  be  my  endeavour  as  also  the
 endeavour  of  Government  to  see  that  more
 joint  management  councils  are  formed  and
 they  are  made  more  effective  in  their
 functioning,  Apart  from  the  joint  manage-
 ment  council,  we  are  also  considering  the
 Tecommendation  made  by  the  Administra-
 tive  Reforms  Commission  with  a  slight
 modification,  The  Administrative  Reforms
 Commission  has  r  ded  that  one  of
 the  workers  should  be  made  a  director  on
 the  Board  of  Directors,  In  principle,  we
 have  accepted  it,  But  the  details  are  being
 worked  cut  as  to  what  should  be  the  status
 of  the  worker;  what  will  happen  to  him  if
 he  continuzs  to  work  in  the  factory  and
 what  kind  of  discipline  should  be  imposed
 etc,  These  details  are  bring  worked  out.
 This  way  we  shall  ceriainly  involve  the
 worker  in  a  unit  or  an  undertaking  in  which
 he  Is  working,

 Besides  the  Joint  Management  Counells,
 and  appointment  of  a  worker  as  a  Director

 we  must  give  a  psychologi  isfaction  to
 the  working  class  as  such.  Therefore  we
 are  thinkIng  of  another  scheme  called  Co-

 partnership  according  to  which  a  workers  should
 become  a  shareholder  in  the  untt  or  in  the  es-
 tablishment  in  which  he  fs  working.  People
 may  think  that  is  not  a  practicable  thing,
 But,  ina  place  near  Jullundur—in  a  small
 village  near  here  there  is  an  engineering
 unit  called  Ladda  Engineering  Works  where-
 in  there  is  a  participation  of  the  workers.
 Workers  have  equally  contribuied  to  the
 share  capital.  You  may  be  wondering  as
 to  how  the  workers  were  able  to  secure
 money  to  contribute  towards  the  share  capi-
 tal.  The  ot  have  ad  d  them
 money,  The  workers  get  a  sum  of  Rs.  750
 or  6,00  as  loans  for  taking  shares.  Fifty
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 Per  cent  of  the  shares  {s  held  by  the  wor-
 kers  and  the  other  fifty  per  cent  by  the
 management,  And  on  the  board  of  direc-
 tors,  out  of  nine  directors,  six  are  workers,
 The  unit  is  working  satisfactorily.  They are  expogting  thelr  goods  and  are  earning
 huge  profits,  When  it  works  so  satisfacto-
 rily,  can  it  not  be  done  elsewhere  also  ?

 So,  we  want  to  place  this  matter  before
 the  Indian  Labour  Conference  or  the  Stand-
 ing  Labour  Commitice,

 SHRI  RAJARAM  (Salem)  :  We  should
 first  try  all  these  in  public  sectors,

 SHRI  D.  SANJIVAYYA  :  We  should
 try  that  first  in  public  sector,  Unless  we
 try  that  in  the  public  sector  how  can  we  tell
 the  private  sector  to  do  it.

 Therefore,  if  anything  is  accepted  In
 Principle,  and  ultimately,  this  scheme  of  co-
 Parinership  i3  approved  by  the  Indian
 Labour  Conference  or  the  Standing
 Labour  Committee,  our  attempt  will  be  to
 see  that  thatis  implementet  tn  the  public
 sector  first  and  then  we  shall  ask  the  private
 sector  to  follow  suit.

 Now,  there  ls  another  way  of  sharing
 the  profit,  that  is  through  the  Bonus  Act,
 But,  the  implementation  of  Bonus  Act  has
 not  been  very  satisfactory.

 Therefore,  we  have  to  devise  ways  how
 best  to  make  It,

 SHRI  UMANATH:  We  were  getting
 more  bonus,

 SHRI  dD  SANJIVAYYA:  I  know.
 Therefore,  we  have  to  examine  the  whole
 question,

 ory  brs.

 Apart  from  this,  to  give  satisfactlon  to
 the  workers,  our  Prime  Minister  announced
 during  her  budget  speech  a  scheme  called
 Family  Penslon-cum  Life  Assurance  Scheme
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 applicable  to  all  those  workers  who  con-
 tribute  to  the  Employees  Provideot  Fuad,
 at  the  rate  of  8  per  cent  and  who  opt  for
 this  scheme,  There  are  4  lakh  workers
 contributing  to  provident  fund  at  the  rate
 of  8  per  cent,  Out  of  this,  our  estimate
 to  that  about  75  per  cent  will  opt  for  this
 scheme.  For  the  first  tlme  in  the  history
 of  social  security  schemes  in  the  country,
 Government  are  participating  in  the  Family
 Pension-cum-Life  Assurance  Scheme,  While
 the  worker’s  share  4s  l-!/6%  the  employer’s
 share  is  l-/6°%.  and  Government’s  share  is
 also  1-1/6%-  Therefore,  34  per  cent  will  be
 funded  and  this  will  be  given  as  family
 pension  or  insurance  money.

 SHRI  5.  KUNDU  :  Will  it
 mine  workers  ?

 apply  to

 SHRI  D.  SANJIVAYYA  :  This  ts  for
 4i  lakh  people  who  ff  they  opt  for  the
 scheme  will  come  under  its  application.
 For  future  contributors,  it  will  be  com-
 pulsory.  Everybody  who  comes  into  the
 scheme  of  provident  fund  will  automatically
 be  covered  by  this.  The  minimum  pension
 will  be  Rs.  40  and  maximum  about  Rs.  150.
 If  the  worker  dies  during  service,  the  famlly
 gets  pension  plus  Rs.  1,000  assurance
 money,  If  he  survives,  he  will  get  upto
 Rs.  4,000.  The  Government  of  India’s
 share  will  work  out,  according  to  our
 calculations,  {n  a  full  year  to  Rs.  7.6
 crores,  This  year  a  provision  of  Rs,  2
 crores  has  been  made  in  the  budget,  The
 cost  of  the  administration  of  the  scheme
 will  be  borne  by  the  Government  of  India  ;
 it  will  be  about  Rs..89  lakhs  per  year,
 This  year  a  provision  of  Rs.  5  lakhs  bas
 been  made  in  the  budget.

 SHRIS.  M.  BANERJEE:  Why  does
 he  not  ioclude  M.Ps.  also?  If  I  dle  now,
 what  happens  to  my  people  ?

 SHRI  D.  SANJIVAYYA  :  M.Ps.  can
 always  make  a  law.

 So  far  as  coalmine  workers  are  con-
 cerned,  we  are  considering  another  scheme
 called  the  gratuity  scheme,  We  want  the
 employer’s  contribution  to  be  increased
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 from  8  to  10  per  cent.  This  2  per  cent
 should  be  funded  and  gratuity  should  be
 given  to  the  mine  workers,  specially
 coalmine  workers,

 We  talk  of  {increasing  production  and
 productivity.  It  is  all  right.  But  how  can
 we  expect  the  poor  worker  to  increase
 Production  if  he  is  not  able  to  look  after
 his  owa  children,  his  own  wife  and  mother,
 if  he  is  not  able  to  provide  education  for
 his  children.  Therefore,  all  these  factors
 will  bave  to  be  gone  {nto.  They  must  be
 given  full  satisfaction  before  we  ask  them  to
 put  their  heart  and  soul  {nto  work.

 There  is  another  scheme.  If  hon.  mem-
 bers  agree  and  if  the  Indian  Labour  Con-
 ference  approves  of  it,  ॥  can  be  implement-
 ed.  This  isa  scheme  called  payment  by
 Tesults.  Even  though  a  worker  produces
 more,  he  is  paid  the  same  amount,

 SHRI  S.M.  BANERJEE:  There  fs  a
 piece  work  system  already.

 SHRI  D.  SANJIVAYYA:  A  norm
 can  be  fixed.  Supposing  during  8  hours  a
 worker  does  more  than  the  fixed  norm.  He
 will  get  his  dafly  wage  plus  something.
 This  is  also  under  examination,  I  hope
 and  trust  the  Indian  Labour  Conference
 would  give  thought  to  it,

 Many  hon,  members  spoke  about  agri-
 cultural  labour.  They  are  the  most  un-
 organised  sector  of  labour.  Probably  the
 largest  number  of  workers  belong  to  this
 category.  Recently  in  an  Asian  conference
 also  it  was  said  that  unless  we  bring  io
 agricultural  labour  and  so  something  for
 their  betterment  or  amelforation  of  their
 condition,  we  cannot  boast  of  having  done
 anything  good  for  the  labour  class  as  a
 whole.  But  what  is  it  that  is  being  done
 for  agricultural  labour  ,  In  948  an  Act
 called  the  Minimum  Wages  Act  was  passed,
 and  according  to  that  Act,  minimum  wages
 were  fixed  in  various  States,  but  if  I  read
 out  the  minimum  wages  fixed  by  the  vari-
 ous  States,  it  is  really  heart-rending,  if  I
 may  say  so,  heart  breaking.  Some  of



 29  9,  G.  (Min.  Lab.

 [Shri  9,  Sanjlvaya]
 these  wages  were  fixed  in  1959,  The
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 followlng  are  the  rates  fixed  :

 Central  Government—May  969
 Andhra  Pradesh—968
 Assam  —959
 Bihar—968
 Gujarat—Feb,  968
 Hyrayana—969

 Rs,  2,50  to  Rs,  3.70
 Rs,  1,50  to  Rs,  3,00
 Rs,  50  to  Rs.  2,00
 Rg.  2.50
 Rs.11  ,25  to  Rs,  3.00
 Rs.  3,50  to  Rs.  5  with  meals  or
 Rs.  5  to  Rs  7  without  meals,

 Haryana  is  the  only  Government  which  deserves  congratulations,

 Kerala—Jan.  969
 Madhya  Pradesh  April  970
 Tamil  Nadu  959

 Rs,  4.50—  good  enough,  ५
 Rg.  1,25  to  Rs,  175,
 Re,  0.75,  to  Rs,  .25

 SHRI  SEZHIYAN  (Kumbakonam)  :  Because  {t  fs  a  very  poor  State.

 SHRI  D.  SANJIVAYYA  3

 Maharashtra  1953-54
 Mysore
 Orissa  1960/65
 Punjab  968

 Rajasthan  966
 Uttar  Pradesh  966
 West  Bengal  968
 Delhi  Administration  95
 Himachal  Pradesh  966

 Re.  0.62  to  Re,  00
 Rs,  BS  to  Rs.  2.35
 Re.  .00  to  Rs,  .75
 Rs,  2.50  to  Rs.  3  with  meals  or

 Rs.  3,00  to  Rs.  3.50,  without  meals,
 Rs,  2.00
 Rs.  .50  to  Rs,  .80
 Rs,  2.77  to  Rs.  3.54
 Rs.  .50  to  Rs.  2.00
 Rs.  2.50

 SHRI  SEZHIYAN:  =  In  which  year  was
 the  rate  of  Tamil  Nadu  fixed  7

 SHRI  D.  SANJIVAYYA:  1959,  They
 have  not  revised.  These  are  the  rates  in
 vogue  on  I.4.70,

 SHRI  SEZHIYAN  ;  It  was  the  Congress
 Government  then.

 SHRI  D.  SANJIVAYYA!  Therefore,
 we  will  take  it  up  with  all  the  State  Govern-
 ments,  aod  request  them  to  revise  the
 rates,

 श्री  ओम  प्रकाश  त्यागी  (मुरादाबाद):
 और  इस  में  भी  आदमी,  औरतों  को  बराबर

 नहीं  दिया  जाता  है  ny

 SHRI  0,  SANJIVAYYA:  While  all
 the  other  States  have  fixed  wages  for  the
 entire  State,  Maharashtra  and  Tamil  Nadu

 have  fixed  only  for  parts  of  their  States,  not
 for  the  entire  State.

 Enforcement  Is  the  real  difficulty,  There-
 fore,  we  are  asking  the  State  Government
 to  appoint  more  staff  in  order  to  see
 that  these  minimum  wages  are  endorsed
 strictly.

 The  National  Labour  Commission  has
 also  made  certaln  recommendations  with
 regard  to  organising  the  agricultural  labour
 we  will  examine  that  very  carefully.  It  has
 recommended  that  the  State  Government
 should  take  more  interest  in  organising  agri-
 cultural  labour.

 Apart  fiom  landless  agricultural  labour,
 there  is  another  class  called  marginal
 cultivators  owning  2  to  2}  82165  wet  or  5

 acres  dry  land,  They  form  the  bulk  of  the
 rural  population,  and  [  feel  that  agricultural
 labour  and  marginal  cultivators  are  a  vuloer-
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 able  section  of  the  society  and  should  be
 looked  after,  Fortunately,  the  banks  have
 been  nationalised.  I  hope  the  credit  policy
 will  be  changed,  and  loans  made  avallable
 to  these  agricultural  labours  and  marginal
 cultivators  to  have  self-employment.  They
 may  start  small  Industries  or  they  may

 have  piggery,  poultry  or  buffaloes  and
 they  may  be  able  to  take  out  thelr  livell-
 hood,  That  kind  of  employment  would  be
 much  better,

 Apart  from  this,  unless  land  cellings  are
 fixed  in  a  very  effective  manner  and  the
 surplus  land  4s  distribu'ed,  this  problem  can-
 not  be  solved,  The  tiller  of  soil  should  be  the
 owner  of  the  soll,  This  should  be  the  main
 criterion  which  should  be  borne  fn  mind,
 The  Agriculture  Minister,  I  am  told,  fs
 appointing  a  National  Commission  on
 Agriculture,  I  hope  that  one  of  the  terms
 of  reference  would  be  to  study  the  conditions
 of  agricultural  labour.

 I  hope  and  trust  that  these  remarks  of
 mine  are  sufficient,  If  there  are  any  other
 points  which  have  not  been  answered...

 SHRI  S.  KUNDU:  Say  something
 about  workers  education,

 SHRI  D  SANJIVAYYA  4  Workers
 education  is  going  on  for  the  last  many
 years.  We  have  trained  ten  lakhs  of  wor-
 kers,  I  know  very  well  that  the  scheme  Is
 defective.  Defects  will  have  to  be  remov-
 ed  and  the  scheme  must  be  made  more  use-
 ful  with  a  view  to  see  that  the  workers  them-
 selves  become  leaders  and  eliminate  all]
 Politicians.

 Thope  and  trust  that  the  cut  motions
 will  be  withdrawn  and  the  demands  passed.
 (Interurptions.)

 SHRI  5.  M.  BANERJEE  +  I  want  to
 know  whether  his  Ministry  or  he  himself
 was  consulted  at  the  time  of  the  appoint-
 ment  of  the  pay  commission  in  which  there
 is  no  employees  representative.  What  Is
 his  reactlon  ?  Is  he  going  to  recommend
 to  the  Prime  Minlster  that  there  should  be
 this  representation  ?  Is  itin  the  interest
 of  the  workers  ?  Should  there  not  be  change
 inthe  terms  of  reference  for  payment  of
 interim  relief  ?
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 The  second  part  of  my  question  is  this,
 Are  the  Home  Minister  and  the  Labour
 Minister  discussing  whether  the  strike  should
 be  banned  for  the  Central  Government
 employees  2  What  Is  his  reaction  to  this  ?
 Have  all  Central  Government  employees  ot-
 ganisations  protested  against  this  and  if  so
 what  is  his  recommendation  to  the  Home
 Ministry  ?  (Interruptions.)

 MR,  SPEAKER  :  The  hon,  Lady  Mem-
 ber,

 SHRI  K.  N.  TIWARY  :  On  a  point  of
 order,  After  the  reply,  no  question  was
 allowed;  that  had  been  the  practice,

 MR.  SPEAKER  a  I  am  allowing  only
 those  who  wanted  to  Intervene  and  the
 Minister  wanted  to  yield  at  time,  I  asked
 him  to  continue  and  told  him  that  I  would
 allow  them  to  put  questions  at  the  end,  I
 shall  allow  Shri  Banerjee,  Shri  Shivachandra
 Jha,  the  hon.  Lady  Member  and  Shri  Patil,
 (Interruptions.)

 DR.  MELKOTE  (Hyderabad)  :  I  want:
 ed  to  intervene  but  did  not.  Just  because

 I  behaved  like  a  gentelman,  should  I  lose  my
 chance  ?

 श्रीमती  लक्ष्मी  बाई  (मिल्क):  मंत्री  महोदय  ने
 बतलाया  कि  एग्रीकल्चर  लेवर  के  बारे  में  क्या  क्या
 काम  हो  रहा  है  मैं  उनको  बतलाना  चाहता  हूं  कि
 एग्रीकल्चर  लेबर  में  भ्र ौर तों  का  भी  हिस्सा  होता
 है  t  agit  बलाया  कि  कहीं  पर  इन  मजदूरों
 को  2  to  मिलता  है  कहीं  2.50  go  मिलता  है,
 कहीं  2.70  to  मिलता  है  |  लेकिन  उन्होंने  यह
 नहीं  बतलाया  कि  औरतों  को  क्‍या  मिलता  है।
 मैं  जानना  चाहती  हूँ  कि  औरतों  की  क्या  परि-
 अतिथि  है  और  उनको  क्या  मिलता  है

 श्री  वेब राव  पाटिल  (यवतमाल)  :  राष्ट्रीय
 श्रम  आयोग  द्वारा  जो  सिफारिशें  की  गई  हैं  वह
 बहुत  महत्वपूर्ण  हैं।  उन  सिफारिशों  में  एक  यह
 भी  है  कि  ग्रामीण  नियोजन  सेवा  उन  इलाकों  में
 भी  फैलाना  होगा  जहां  0  हजार  से  ज्यादा
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 अधिक  रहते  हैं।  मैं  मंत्री  महोदय  से  पूछना
 चाहता  हूं  कि  ग्रामीण  श्रमिक  इस  सेवा  का  लाभ
 ठा  सकें  इसलिए  इस  सिफारिश  को  कब  तक

 मंजूर  किया  जायेगा  क्योंकि  समय  बदल  चुका
 है  और  ग्रामीण  श्रमिकों  की  तकलीफों  को  दूर
 करने  में  टाल  मटोल  करना  खतरे  से  खाली  नहीं
 है  1

 झीशिव  चन्द्र  का  (मधुबनी):  प्रत्यक्ष
 महोदय,  मेरा  पहला  सवाल  यह है  मंत्री  महोदय
 से  कि  क्या  उनके  पास  कोई  ऐसा  प्रोग्राम  है,
 कोई  ऐसी  नीति  है  जो  हिन्दुस्तान  को  जो  एल
 कौर  विलिंग  टु  वर्क  मैनपावर  है  उसको  साल  में
 कम  से  कम  00  दिन  के  लिए  गारेन्टीड  जाब
 का  प्रबन्ध  करे  ?

 दूसरा  सवारू  यह  है  कि  क्या  मंत्री  महोदय
 के  पास  कोई  पालिसी  या  कार्यक्रम  ऐसा  है  जिस
 के  अनुसार  एग्रीकल्चर  बकस  अपनी  ट्रेड  यूनि-
 यने  बना  सके  और  कया  आप  ग्राम  पंचायतों  को
 यह  ताकत  देंगे  कि  बह  बकस  की  ट्रेड  यूनियनों
 'रिकर्नाइज  करके  ट्रेड  यूनियन  भान्दोछून  को
 बढ़ावा  दें  ?

 DR.  MELKOTE:  The  Minister  has
 ignored  all  the  issues  that  I  have  raised,
 and  he  has  not  replied  even  to  one  or  two
 of  the  several  points  that  I-hope  raised,
 Will  the  Minister  refer  to  some  of  them
 at  least  7

 SHRI  8,  KUNDU  :  Sir,  on  a  point  of
 order,  You  will  appreciate  it  if  you  listen
 to  me,

 MR,  SPEAKER  :  Mr.  Kundu,  especial-
 ly  you  yourself  have  intervened  twice.

 SHRIS.  KUNDU  :  My  point  of  order
 is  this:  all  the  Members  referred  to  the
 problem  of  ployment  in  this  country,
 and  it  is  one  of  the  departments  mentloned
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 in  this  Ministry,  But  he  did  not  reply  to
 at  all,  (Jnterruprion)

 MR,  SPEAKER  t  Order,  order.
 no  point  of  order,

 It  is

 SHRI  S.  KUNDU  |  He  has  not  referred
 fo  any  of  these;  unemployment  and  re-
 habilltation.

 MR.  SPEAKER  t  Do  not  get  excited,

 SHRI  S.  KUNDU:  There
 departments  in  this  Ministry  ;
 Employment  and  Rehabilitation,  He  has
 not  replied  to  any  point  about  unemploy-
 ment,  That  is  my  point  of  order,  (Jnterru-
 ption)

 are  three
 Labour,

 MR,  SPEAKER  :  Io  the  first  part  he
 devoted  to  rehabilitation.  He  gave  a  very
 detailed  reply  to  questions  about  labour
 and  ihe  rest,  His  speech  was  calegorical.
 He  covered  each  and  every  point.

 SHRI  5.  KUNDU  :  I  am  not  referring
 to  rehabilitation.  Iam  referring  to  em-
 ployment  which  fs  one  of  the  departments
 in  his  Ministry.

 SHRI  P.  M.  MEHTA  (Bhavnagar):  Sir,
 he  has  not  referred  to  a  very  important
 Point,  regarding  the  cotton  textile  worker;
 80,000  of  them  have  been  rendered  unem-
 ployed  recently.  (Interruption)

 MR.  SPEAKER  :  Order,  order.

 SHRI  D.  SANJIVAYYA:  The  hon,
 Member,  Shri  Banerjee,  wanted  to  know
 whether  the  Labour  Ministry  was  consulted
 when  the  Pay  Commission  was  appointed,
 The  Labour  Ministry  was  Consulted,  What
 advice  the  Labour  Ministry  gave,  It  is  con-
 fidential,  Then,  with  regard  to  the  banning
 of  strikes,  the  Home  Ministry  has  already
 consulted  the  Labour  Ministry  and  we  have
 suggested  certain  measures.  (Jmerruption)
 Shrimati  Laxmi  Bal  broaght  to  my  notice
 the  question  of  women  workers  in  agricul-
 tural  labour,  When  I  referred  to  agricul-
 tural  labour,  I  always  kept  in  view  the  wo-
 men  workers,  Man  includes  woman.
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 Shri  0.  S.  Patil  made  a  reference  to  a
 recommendation  made  by  -the  National
 Labour  Commission.  Probably  he  was  not
 here  when  I  gave  a  detailed  reply  about  it.
 At  various  stages  the  recommendations  of
 the  Natlonal  Commission  on  Labour  are
 being  discussed,  and  possibly  sometime  to-
 wards  the  end  of  July,  when  we  meet  fn
 a  committee  called  the  standing  Labour
 Committee,  we  will  take  a  final  decision.
 While  taking  the  final  decision,  the  re-
 commendation  to  which  attention  was
 drawn  by  the  hon.  Member  will  be  given
 due  consideration,

 With  regard  to  unemployment,  only  a
 week  ago,  there  was  a  long  debate  on  a
 non-official  resolution  and  my  colleague,
 Shri  Bhagwat  Jha  Azad,  gave  a  reply,
 and  we  have  also  made  a  commitment  here
 that  an  expert  committee  will  be  appointed
 to  go  into  the  question  of  unemployment
 and  under-employment  in  the  country.  It
 will  be  not  merely  a  survey  of  unemploy-
 meant,  but  it  would  suggest  the  ways  and
 means  as  to  the  steps  we  can  take  to  tackle
 this  problem  of  unemployment.

 With  regard  to  the  other  Members  who
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 SHRI  ए.  M.  MEHTA  ;  I  do  not  press
 them,

 MR.  SPEAKER  :  Has  he  the  leave  of
 the  House  to  withdraw  his  cut  motions  ?

 HON.  MEMBERS  :  Yes.

 Cut  motions  Note  34,  36,  38  &  39
 were,  by  leave,  withdrawn

 MR.  SPEAKER  :  I  will  now  put  cut
 motions  42  and  43  moved  by  Shri  Molahu
 Prasad.

 Cut  motion  Nos.  42  &  43  were
 put  and  negatived

 MR.  SPEAKER  :  I  will  now  put  cut
 motions  44  to  5l  moved  by  Shri  Kundu.

 Cut  motions  Nos.  44  to  5\  were
 put  negatived

 MR.  SPEAKER:  I  will  now  put  cut
 motions  52  to  75  mmnved  by  Shri

 have  a  feeling  that  all  the  points  ralsed  by
 them  have  not  been  replied  to,  I  have  alrea-
 dy  made  it  very  clear  that  it  is  not  possible
 to  gives  replies  to  all  the  points.  But  I  have
 taken  notes.  The  officers  have  taken  notes.
 We  will  give  all  consideration  to  the  polnts
 raised  by  hon.  members,

 MR.  SPEAKER  :  There  are  99  cut
 motions.  We  will  take  them  serialwise,
 I  will  now  put  out  motions  2  and  i3  of
 Shri  Ramavatar  Shastri.

 Cut  motions  Nos.  12,  &  3  were  put
 and  negatived

 MR.  SPEAKER  :  I  will  now  put  cut
 motion  33  of  Shri  Shiva  Chandra  Jha.

 Cut  motion  No.  33  was  put  and
 negatived

 MR.  SPEAKER  :  I  will  now  put  cut
 motions  34  to  36,  38  and  39  moved  by  Shri
 Prasannabhai  Mehta,

 Daschowdhury.

 Cut  motions  Nos.  52  to  75  were
 put  and  negatived

 MR.  SPEAKER  :  I  will  now:  put  cut
 motions  76  to  8!l  moved  by  Shri  Kundu.

 Cut  motions  Nos.  76  to  8  were
 put  and  negatived

 MR.  SPEAKER  I  will  now  put  cut
 motions  85  to  98  moved  by  Shri  Ramavtar
 Shastri.

 Cut  motions  Nos.  85  to  98  were
 put  and  negatived

 MR.  SPEAKER  :  I  will  now  put  cot
 motions  99  to  08  moved  by  Shri  O.  P.
 Tyagi.

 Cut  motions  Nos.  99  to  08  were  put
 and  negatived
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 MR,  SPEAKER  :  I  will  now  put  cut
 motions  I2  to  17  moved  by  Shri  Ki,  P.
 Singh  Deo,

 Cut  motions  Nos.  42  to  i7  were
 put  and  negatived

 MR.  SPEAKER  :  I  will  now  put  cut
 motions  i8  to  38  moved  by  Shri
 Ramavatar  Shastri,

 Cut  motions  Nos.  18  to  38  were
 put  and  negutived

 MR.  SPEAKER  ;  The  questions  ts  :

 “That  the  respective  sums  not  exceed-
 ing  the  amounts  shown  in  the  fourth
 colomn  of  the  order  paper,  be  granted
 to  the  President,  to  complete  the
 sums  necessary  to  defray  the  charges
 that  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  97l,  in  respect  of  the
 heads  of  demands  entered  in  the

 id  col  thereof  i  De-
 mands  Nos.  67  to  7]  and  27  relating
 to  the  Ministry  of  Labour,  Employ-
 ment  and  Rehabilitation”.

 The  motion  was  adopted

 The  motions  for  Demands
 for  Grands,  which  were
 adopted  by  the  Lok  Sabha,
 are  reproduced  below.—Ed.

 DEMAND  No.  67—MINISTRY  OF
 LABOUR,  EMPLOYMENT  AND

 REHABILITATION

 “That  a  sum  not  exceeding
 Rs.  74,52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day
 of  March,  i971,  in  respect  of
 ‘Ministry  of  Labour,  Employment
 and  Rehablilitatfon’,”
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 DEMAND  No.  68—DrRECTOR
 GENERAL,  MINE  SAFETY.

 “That  a  sum  not  exceeding
 Rs,  50,93,000  be  granted  to  the
 President  to  camplete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist
 day  of  March,  1971,  in  respect  of
 Director  General,  Mines  Safety,”

 DEMAND  No.  69—LABOUR  AND
 EMPLOYMENT.

 “That  a  sum  not  _  exceeding
 Rs.  15,55,69,000,  be  granted  to  the
 Presid  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending  the
 39  March,  1971,  in  respect  of
 ‘Labour  and  Employment’,””

 DEMAND  No.  7!—EXPENDITURE
 ON  DISPLACED  PERSONS.

 “That  a  sum  _  not  exceeding
 Rs.  6,55,26,000  be  granted  to  the
 President  to  camplete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  Payment
 during  the  year  ending  the  3lst  day
 of  March  97i,  in  respect  of a» ‘Expenditure  on  Displeced  Persons,’.

 DEMAND  No.  72—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  LABOUR,  EMPLOYMENT  AND
 REHABILITATION

 “That  a  sum  ont  exceeding
 Rs,  8,81,000  be  granted  to  the  Presi-

 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March
 1971,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Labour,
 Employment  and  Rehabilitation,”
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 DEMAND  No.  27—CapiTAL
 OUTLAY  OF  THE  MINISTRY  OF
 Laxsour,  EMpLOYMENT  AND

 REHABILITATION.

 “That  the  sum  _  70  exceeding
 Rs,  4,62,89,000  be  granted  to  the
 President  te  complete  the  sum  necs-
 sarry  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March  1971,  in  respect  of  ‘Capital
 outlay  of  the  Ministry  of  Labour,
 Employment  and  Rehabilitation’.”’

 4.26  hrs.

 MINISTRY  OF  DEFENCE

 MR.  SPEAKER  t  The  House  will  now
 take  up  discussion  and  voting  on  Demand
 Nos.  I  to  5  and  05  relating  to  the  Ministry
 of  Defence  for  which  7  hours  have  been
 allotted.

 Hon,  Members  present  In  the  House
 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  to  the  Table  within
 5  minutes  {ndicating  the  serlal  numbers
 of  the  cut  motions  they  would  like  to
 move,

 DemMaAND  No.  l—MiINISIRY  OF
 DEFENCE

 MR,  SPEAKER  :  Motion  Moved  :

 “That  a  sum  onot_  exceeding
 Rs,  1,54,73,000,  be  granted  to  the
 Presinent  fo  complete  the  sum  necs-
 sary  to  defray  the  chages  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of
 March,  1971,  in  respect  of  ‘Ministry > Defence’.

 DEMAND  No.  2—DEFENCE  SERVICES,
 EFFECTIVE—ARMY

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  6,55,74,  17,000  be  granted  to  the

 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of
 March,  1971,  fn  respect  of  ‘Defence 2  99 Services,  Effective  Army’,

 DEMAND  No.  3—DEFENCE  SERVICES,
 EFFECTIVE—NAVY

 MR.  SPEAKER  |  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  48,57,50,000  be  granted  to  the
 President  to  complete  the  sum
 Necessary  lo  defgay  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  97i,  in  respect  of  ‘Defence
 Services,  Effective—Navy’.”*

 DEMAND  No.  4—DEFETCE  SERVICES
 EFFECTIVE—AIR  FORCB

 MR.  SPEAKER!  Motion  moved.

 “That  a  sum  not  _  exceeding
 Rs,  1,76,25,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  97I,  in  respect  of  ‘Defence
 Services,  Effective  Air  Force’,"’

 DEMAND  No.  5—DEFENCE  SERVICES,
 NON-EFFECTIVE

 MR,  SPEAKER  t  Motion  moved  s

 “That  a  sum  not  exceeding
 Rs.  -38,31,67,000  be  granted  to  the
 President  fo  complete  the  sum
 necessary  to  defray  the  charge
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 March  1971,  in  respect  of  ‘Defence ३  25 Services,  Non-Effective’.

 DEMAND  No.  05—DEFENCE  CAPITAL
 OUTLAY

 MR.  SPEAKER  t  Motion  moved  a

 “That  a  sum  not  exceeding
 Rs,  ,5,83,33,000  be  granted  to  the


